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the Bill is primarily meant to check the 
activities of the anti-national, anti-social and 
communal elements in the disturbed areas of 
Punjab and Chandigarh. I would earnestly 
request the $.00 P.M. hon. Members of the 
august House    to     give    a     serious 
thought   to   all   these   aspects    and 1 hope 
and trust that   this Bill   also receives their 
support.  
              The questions were proposed. 

I.  The Budget  (Punjab), 1985-86 
II. The  Punjab     (Vote  on    Account) Bill,  

1985     . 
HI. The  Punjab   Appropriation     (No. 2) 

Bill, 1985 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARI): Madam, I beg to 
move: 

"That the Bill to -provide for the 
withdrawal of certain sums from and out 
of the Consolidated Fund of the State of 
Punjab for the services of a part of the 
financial year 1985-86, as passed by the 
Lok Sabha, be taken into consideration." 
Madam, this Bill arises out of a sum of R3. 

1178.45 crores voted by the Lok Sabha on the 
26th March, 1985, and Rs. 953.46 crores 
charged on the Consolidated Fund of the State 
of Punjab as shown in the Vote on Account 
papers circulated along with the Budget paper 
on 19th March, 1985. These amounts have 
been sought to enable the Government of 
punjab to meet its essential expenditure during 
The first six months of the next financial year, 
April to September 1985, pending approval of 
the whole year's Budget by the appropriate Le-
gislature. Full details of these provisions are 
given in the Vote on Ac-• count Pamphlet. 

Madam, I move. 
THE     VICE-CHAIRMAN     (SHRI-

MATI KANAK   MUKHERJEE):   You 

move the Punjab Appropriation (No. 2) 
Bill, 1985 also. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJARY): Madam, I beg to 
move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Punjab for the services of the fin-
ancial year 1984-85, as paused by the Lok 
Sabha, be taken into consideration." 
Madam, this Bill arises out of a Bum of Rs. 

55.68 crores voted by the Lok Sabha on the 
26th March, 1985 and Rs. 706.25 crores 
charged on the Consolidated Fund of the 
State of Punjab. 

These amounts have been sought to cover 
the additional requirements in the current 
financial year. Full details of the provisions 
are given in the Supplementary Demands 
.circulated to the Members on the 19th 
March, 1985. 

Madam, I move. 
The questions were proposed. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): Now, the Statutory 
Resolution moved by the Home Minister, the 
Motion moved by Shri Jagdambi Prasad 
Yadav, Motions for the consideration of the 
Bills and the Budget (Punjab), 1985-86 are 
open for discussion. Any Member desiring to 
speak may do so. Afterwards the Ministers 
concerned and the Mover of the Motion will 
reply. 

SHRI SHANTIMOY GHOSH (West 
Bengal); Madam Vice-Chairman, in the 
beginning I must say that we are opposed to 
this sort of method, the method of 
proclaiming President's rule in Assam, which 
has now been done in the case of Punjab also. 
I may assure you that no such method can 
help the solution in Punjab. We have seen that 
in Punjab after the Proclamation- of the 
President's rule such  incidents   took   place.   
In fact, 
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[Shri Shantimoy Ghosh] after the President's 
rule was imposed in Punjab, the most 
disastrous incidents took place in Punjab. 
What is required is no such methods but a 
pol'tical solution to the problem. We all know 
that the situation in Pun;ab is still very 
critical. And we are very much disturbed to 
see that there are forces to aggravate the 
situation also there. We are very much 
disturbed to fee that communal polarisation 
in Pan jab has taken place and there is a sense 
of alienation prevailing in the Sikh 
Community. Also there are extremists who 
are out to destroy any attempt or sabotage 
any attempt, at solution. These extremists are 
helped and abetted by the imperialist : 

We know that  the Sikh extrem 
active in various 

parts of the world, especially in England, 
Canada and United. States and they are also 
in league with the J&K Liberation Front who 
are responsible for the murder of our Indian 
diplomat, Mr. Mhatre. These are all very 
serious matters. 

It is appalling to know that some ago, on the 
7th of March, on the Holiday, the Akali 
leaders at Anand-pur Sahib left the platform 
and gave it to the extremists. When Shri 
Longo-wnl was released, he made a statement 
that he was against Khalistan, he was against 
any extremism and that he was for the unity 
of the country. He declared his adherence to 
the Constitution. Later on, we are now 
astonished to find that under pressure from 
Akali extremists, he is now issuing statements 
which are contrary to his previous statement 
and which will not help in finding a solution 
to the problem. Further, it has also come out 
in the press that the SGPC has in budget, 
allocated some money for imparting military 
training. This is very detrimental to the 
interests of the country. It is now for Akali 
Dal to come out and pronounce their real 
intentions. 

We are very happy that the Prime Minister—
despite his utterances dur-e election campaign 
when he levelled charges against the 
opposition parties for supporting the Anandpur 
Sahib Resolution, which was strongly refuted 
by all opposition parties—on the 14th of 
March in this House said that he was not 
insisting on withdrawal of Anandpur Sahib 
Resolution as the pre-condition for talks with 
Akalis. Again in the Rajya Sabha, on the 14th 
of March, the Home Minister also declared 
that the Government is prepared to enquire 
into all those happenings. We welcome all 
these steps and we feel that the Government's 
stand on these issues should be further 
clarified. We welcome the statement made by 
the Home Minister in Rajya Sabha. We do not 
rule out the possibility of holding an inquiry in 
regard to riots in Delhi, if that can lead to 
some proper  solution to the problem. It would 
also be a welcome step. The other an-
nouncement is that the 2nd June statement of 
the late Prime Minister will be the basis for the 
negot'ation.?. We welcome this statement also. 
Now. if the Akali Dal wants a solution, il is up 
to them to come out with cug-gestions and 
proposals. If they fail to do so, it will really be 
harmful for the country. In particular, it will be 
harmful for the people of Punjab, for whom 
they stand. 

Now. the Akalis should remember. should 
keep in mind, that no party, no individual, in 
the country, will allow this country to be 
disintegrated. We will defend the unity of the 
country; all the parties present here. There 
may be genuine grievances of the people. 
They ought to be considered. But continuous 
surrender and compromise with the 
extrem'sts has been making things difficult. 
We that the Akali Dal. leadership should 
come out in condemnation of the killing of 
the BJP leader. Shri Manchanda, two 
days'ago.    This     is 
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desirable for creating a congenial atmosphere. 
I welcome, we all welcome, the release of the 
Akali leaders, as has been referred to already. 
Some more Akali leadens are still in jail. I 
hope, the Government will consider their 
release also. Their release will help in the 
creation of a congenial atmosphere because 
the released Akali leaders alone will not be 
able to take any decision. We feel, this w-H 
rather continue to perpetuate the position, the. 
matter will be dragged on and we will not be 
able to find a solution. This will prove 
harmful to all concerned. 

In the Rajya Sabha, on the 14th March, even 
in some other places, the Pnme Minister said 
that the acceptance of the relig'ous demands 
has proved to be a wrong step. This is what 
we also want to say. We should take a 
forthright stand and then only we will be able 
to find a solution. We cannot allow the 
Punjab situation to drag on any more. We all 
know that this is a border State. Acoss the 
border, Pakistan is being armed by U.S. 
imperialism. Therefore, if the situation in the 
area .continues to be like this, it will certainly 
pose a serious problem to the security of the 
..country. Therefore, in this context, 
Government should come out with a clear 
stand. Whatever intentions; whatever 
indications the Government have given in the 
Rajya Sabha, should be marie very clear, 
more clear, particularly, in regard to the 
holding of enquiry into the Delhi riots. The 
Government may also consider bring-ing the 
incidents in other places into the ambit of the 
enquiry. 

Now, what should be our attitude to the 
demands of the Akalis? What should be our 
altitude in regard to Chandigarh and other 
related issues? We feel a time will come 
when negotiations will be possible. The Akali 
Dal should not miss this opportunity. They 
should not surrender to the extremists.    It is 
the duty of the   Gov- 

ernment to take the Opposition into 
confidence and do not bother about them. 
Government should unilateral, ly declare its 
position on Chandigarh, water dispute and 
other border villages. They should come 
forward with concrete proposals in this 
regard. As I 'said, the Akali Dal should not 
miss the opportunity. They should dissociate 
themselves from the extremists. T.iey should 
take the opportunity, come to the negotiating 
table for talks and help in finding a solution to 
the problem. Even if they do not do it, the 
Government should declare its position 
unilaterally, take the opposition into 
confidence and mobilise the people in favour 
of such a proposition so that the entire coun-
try can stand with them and a solution to the 
Punjab problem is found. 

With these words, I thank you. 
SHRI NIRMAL CHATTERJEE (West 

Bengal): The House may know that this is 
hi? maiden soeech. 
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SHRI P.   BABUL REDDY   (A ra Pradesh):  
Madam, in princ pit-am against extending the 
period of the President's  rule  from  time  to  
time. But faced with the situation as we do,  it 
has become inevitable. 

The Pun-jab issue 's a matter which should 
be considered free from emotion.    No  
section of the society no section of this 
august House could afford to add fuel    to    
Jhis    burning problem.    It is the duty of 
every riot  who  really  has  the  intej this  
country  at  his  heart,  to  do best to solve the 
problem.      II a question of taking any 
political   advantage.   That stage also   has     
gone. 

The problem had started as a simple  one  
originally,    confining    to some dispute,  
water dispute, sharing of water and some 
territorial dispute. That has gone back. 

I am not going into the wisdom or 
otherwise of the Blue Star operation. Most of 
the parties have also welcomed, that except a 
few here and there. But, after "the Blue Star 
operation the position that emerged was -
that, the original problems of sharing water 
or claim for territory had receded. It has 
become a psychological and prestigious 
issue, whether that Blue Star operation was a 
wise act or not. 

Then, the further situation developed after 
the assassination of   Madam 

Gandhi. We have all seen in the capital city 
of this country and also at very many other 
places very unwholesome things have 
happened. The Sikhs were attacked, and a 
feel'ng of alienation of the Sikhs from the 
mainstream of this country was created. So, 
what was started as the water dispute or the 
territorial dispute, has now taken the 
dimensions of a psychological issue. So, at 
this juncture, we should try to see how this 
problem should be solved. 

Neither the Government nor the Akalig nor 
other citizens of Punjab should introduce any 
prestige into it I was not happy when the 
Prime Minister stated that unless the Akalis 
categorically said that they would seek a 
solution within the framework of the 
Constitution or they condemned the violence, 
no negotiation should be started. I do not say 
that those conditions are bad conditions. It is 
not in that spirit I am saying but because 
conditions are not the approach to solve a 
problem of this dimension, more so when it 
has become a psychological issue. Nor I like 
the Honourable Minister's statement who is 
sitting on the floor of this House. I am 
reminding the House about a question that 
was put in this House. The answer given by 
the Government was I quote: 

"We are taking Opposition Parties 
Cooperation. We will explore all' ways and 
if necessary at a later stage. If it is found 
necessary, we will discuss and consult with 
the opposition parties." 

I yas sorry to hear that. Now, the grievance 
of the sikh community is mostly against one 
particular party. So, that particular party is 
ruling this country. I cannot say their 
grievances, are rightly placed or not. It is not 
my purpose for the present. So, in a situation 
like that the Government should take the 
cooperation of the opposition parties. The 
Prime Minister very earnestly immediately 
after he has taken over the charge of the 
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Office of the Prime Minister constituted a 
Cabinet Sub-Committee. But I do r/St know 
what action that Sub-Committee has taken in 
the last two or three months. I have not read 
it-even in the newspapers. The House should 
have been taken into confidence. We should 
have been informed of the steps that this 
Cabinet Sub-Committee has taken to solve 
problem which is really tormenting the minds 
of the patriotic people. Once Punjab was a 
pride of this  

try.    It has proved to be a granary - 
Its hard working farmers have     said 
once that they can feed 
country, if necessary.  Industrially   it 
has made strides.    Places like l4idh- 
iana and Jullundur can be compared 
with some of the industrially advanc 
ed places in Japan.  But these   cities 
are facing a very bad situation. Guru 
Dev Tagore has given a pride of place 
to Punjab in the national song. He had 
mentioned   the   Punjab as   the   first 
State  in the  country.    Now,  such  a 
State is reeling .under this extremism. 
No doubt it is bad.    Nobody supports 
this    extremism.     The    Government 
has also taken a good stand in releas 
ing the Akalj leaders.    But unfortu 
nately, they have not gone the whole 
hog. They have not yet released Mr. 
Prakash Singh Badal who is,repeat 
edly known as a very desirable mo 
derator.    He was the Chief Minister 
of that State. Mr. Tohra has also not 
been released.    These    technicalities, 
that  those who were arrested under 
N.A.S.A., would  be    released    and 
those against whom charges are pend 
ing would not be released, is also not 
good.     If there are charges they can 
proceed with them.    There is a ma 
chinery under   our    jurisprudence to 
bring  them   to  book.  But  when  a   so 
lution  has  to be found'   for this vex 
ing problem, no pre-; ige should be at 
tached to it.    For    more    than    two 
years     this     problem   is     continuing. 
Therefore.  •       'one should be left un 
turned   to e   this  problem. 

So far as the Anandpur Sahib Resoi-lution 
is concerned, I have said once in this House, 
it cannot be said categorically that resolution 
demands a separate State. Because that 
resolution itself says in one of the para-
graphs, I quote: 

"The new Punjab should be a proud 
State in the real federal India". 

It also says in another paragraph: 
"That subjects like defence, foreign 

affairs, railways and posts and telegraphs 
should be reserved to the Centre. And the 
other powers should be very liberally given 
to the State." 

That is not an idea consistent with a 
separate State. 

Tarn very happy that Mr. Longowa! 
has made a statement yesterdy 3t 
Amritsar that they are not for 
"Khalistan" .........  

and that they do not support the violence of 
these extremists. These two conditions which 
the prime Minister insisted on are now ful-
filled. So I appeal that we should £<o all out 
and see that a solution is found. Nobody 
should have an idea that patrioism is the 
monopoly of one section or one party. I was 
very unhappy when the Prime Minister. during 
the elections, went round "and made certain 
allegations against some parties. Particularly 
about the Janata Party he said that some 
leaders are supporting the extremists and they 
are having negotiations in foreign countries. 
And the person concerned demanded a judicial 
enquiry. It is a very serious matter. On tne 
floor of this House, I demand that judicial 
enquiry should be made. If he is really guilty 
action should be taken against him. On the 
other hand, if he is not guilty, such hollow 
allegations sucn baseless allegations should be 
exposed. 
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So  I  say that  a     soultion  to      the Punjab   
.ssue  should be  found. Now this is the last 
extension. Under the present  amendment  also,  
there  cannot be any further extension. So with 
in six nonths some solution must" be found.   
Now  Mr.    Langowal    has  demanded that 
there should be a judicial   enquiry     into   the     
roits    which took place immediately after    
Madam Gandhi ,vas assassinated, on the three 
days, the 1st, 2nd and 3rd   November. There  
were   three    unofficial   bodies. One   
unofficial  body  was  headed     by a  former    
Chief    Justice,  Mr.    Sikri. They gave certain 
findings. I do not want to refer to    them    in 
detail. I have read  them. Some of the reports of 
the committees were also circulated to all the 
Members. I, too got one copy. They  have 
mentioned  even the names of the persons who 
were responsible, who instigated the riots in 
certain areas.    But   Government says that 
gohig into them would     be an unnecessary 
exercise and would only spoil  our  genuine  
attempt  to  arrive at a solution for this vexed 
problem. But no ft Mr. Longowal is very rightly 
demanding that there should be a judicial 
enquiry.    I do not see    any reason to oppose it. 
An eminent person like Mr. Darbara Singh, who 
was speaking   just   now,   referred   to    the 
demand for a judicial enquiry and he was  
alrt.ost  trying  to  reject  it  with emotion. I do 
not know why he said so say:   I would have      
realised the propriety of that demand if I am in-
volved ox my relations are involved. It is no", 
necessary to go to that extent. So there is no 
need to introri: emotion and then reject that 
request. It  is  a   very .proper request.  It  is  a 
thing  which has really brought blemish to this 
country—what happened in those days. 
Whoever is responsible should really be 
identified. So, with these  few     observations,  I    
conclude. 

SHRI  PAWAN  KUMAR  BANSAL '    
(Punjab):   Madam      Vice-Chairman,, when 
one  rises to  speak  in    Parliament on the 
Punjab    Budget or   on other  connected     
matters  which  fall strictly   within  the      
domain    of the State  legislature,  or  on  a   
resolution seeking  to   extend  President's  
rule  in that Sta+e one cannot fail to recount 
with a  gnawing pain the remorseful events 
vhich Punjab witnessed during last three 
years. These were the events which, in fact, 
dragged Punjab to  the  morass  in  which      
the State 
finds itsef today.  

 
Our   democratic   principles    Vlearly 
postulate    the    holding of    elections 
after every five years for Parliament 
and for the State legislatures.    And 
inherent in the system is the sover 
eign right of the people to elect the 
Government     they    desire     to      rule 
them. When in 1980 the Akalis realis 
ed that the people of Punjab did not 
consider them worthy of    represent 
ing them  and  that  they     could  not 
, rule the State winning the battle of 
the   ballot,  they  first  started  a   "mor- 
cha" at Kapuri. But having failed to 
evoke any public    enthusiasm about 
it. they shifted   the    scene   of   their 
activity to the  Golden"    Temple.  And 
then   it   became   their  ardept  desire 
to   whip   up   communal   feelings  and 
mislead  the hard working people to 
Central      Govern- 
it  was  all bent  upon      harassing 
them. In  the Akali 
leaders lost control over the agita- ' tionand it 
ultimately passed into the hands of extremists 
who . dictated each and every minor detail to the 
Akalis as to what should be done and what 
should not be done on a particular occasion. In 
the process we found that volence for a purpose 
in fact deteriorated into violence for its own 
sake. The people misled by them lost sight of 
the objective with 
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which the agitation was purportedly initiated. 
The result, as we have all seen. is that the 
once vibrant emono-my of the State of Punjab 
has suffered a serious blow. Mr. Jagdambi 
Prasad while initiating the motion disap-
proving continuance of President's rule, was 
critical of the Government and went to the 
exent * of alleging that it was the Congress-I 
which ifrom time to time had been instigating 
section of the society against the other. With 
utmost respect and the humility at my 
command I am constrained to say that either 
Mr. Yadav is ill informed or he has nais-
interpreted the things or there is a lack 
knowledge about of the actual facts. Hu 
wanted to know as to what is the policy of the 
Government and that is the policy of the 
Congress-I. I am sure he knows 80 per cent of 
the people of the country have given the 
answer to that...' 

SHKI JAGDISH PRASAD 
YADAV:   Not 80 per     cent of     the people: 
80 per cent of the seats only. 

SHRI  PAWAN  KUMAR BANSAL: At any 
rate, an overwhelming majority of the people    
of    the    cottn have reposed confidence in the 
Government, in the Congress-I, have  returned 
oyer 80 per cent of our candidates in the 
parliamentary electi6n and that has proved  
that the Congress-I stands for unity  and 
integrity the   country   that   the     Congress-I 
would not compromise with the unity and 
integrity of the country that the Congress-I    
would    not    compromise the  question  of the  
country's involved, that the    Cbng-fould not 
compromise   where are of the people is 
involved. I do not for a moment wish to    use 
any word that may be taken as derogatory  for  
the  Opposition but i    do that they    must    
match "ions by their words.    Was it ;   the  
various  conclaves    to wh 

the Akalis were invited that emboldened them 
to take a recalcitrant attitude which they 
adopted? It was only when it dawned upon 
the Opposition that they could not really seek 
any .support from the Akalis in Parliament 
that there might have been a Blight change in 
their attitude. But at E definite stage during 
their honeymoon with Akalis did they ever try 
to say a word about the Anand-pviy Sahib 
Resolution. As far as the Congress-I is 
concerned, there has always been a consistent 
stand on it. We have been specific in saying 
that the Congress would not or that the 
Government wuld not enter into any 
negotiations with A kali Dal as long as i1 
insists on making the acceptance of Anandpar 
Sahb Resolution a con-precedent. 

..  Hon'ble  Members have  tried to interpret 
the Anandpur Sahib Re- The right answer 
was given by Sardar    Darbara    Singh 
perhaps Hon'ble Members on the on   benches   
have-   failed     to unew stand the pith and 
substance of pernicious part  in the Re- The    
Corigresg  has    never it  is not within their 
rights a federal structure for the But the 
Congress has deft- objected  to  the   inclusion    
of provisions which unequivocal. ly call for 
establishment of a separate or   a    
Constitution    different from the Constitution 
of India.    And to the credit of the Congress 
spective of the ritual opposi- various    moves    
of    the the    Congress    Govern- steadfast in 
its approach be- is before the Government is 
the unity  and    integrity    of    the  With 
these few    words,    I extend my support to 
the con- tance of    the    notification    under 
356 regarding the President's Rule in  the 
State, but with a    fond at this is the last time 
that the iament may be called upon to do But 
as the Government is   the 
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SHRI PAWAN KUMAR BANSAL: I 
have finished. 

THE VICE-CHAIRMAN (SHRIMATI 
"KANAK MUKHERJEE): Please conclude. 
SHRI  PAWAN  KUMAR  BANSAL: 

Madam, I would request you to give me five" 
minutes more because I have to speak on the 
Budget. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): But you have 
already taken fifteen minutes. 

SHRI PAWAN KUMAR BANSAL: Madam, 
the Punjabis have exhibited a unique quality 
of resilience and the State has endeavoured to 
go ahead with its development activities unde-
terred by the bitter political events stalking the 
State. In the last three years, in spite of the 
disturbed conditions in the State, 34,693 
small-scale and village industrial units have 
start ed production. In the Sixth Plan, we have 
added 922 MW of power at a cost of Rs. 991 
crores as agajnst the target of 660 MW at a 
cost of Rs. 782 crores. This is no small 
achievement. The plant load factor of the 
Guru Nanak Thermal Plant has been 57 per 
cent and that is the highest in the country. 
Equally commendable is the progress in 
various other fields of activity .including 
education, agriculture and industry. Punjab, a 
veritable granary of India, contributed 
significantly to the national food y ■ Last 
year. Madam, we contributed 62.3 per cent of 
wheat and 42 2 percent of rice and we do hope 
to continue doing so at the same pace But I am 
slightly pained to observe that in the present 
Plan, the total outlay for.Punjab is again Rs. 
440 crores which is the figure fixed for. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): That is all right. 
You please finish jn two sentences. 

SHRI PAWAN KUMAR BANSAL: 
Thank you, Madam.   I will just finish. 

THE VICE-CHAIRMAN (SHRIMATI 
KANAK MUKHERJEE): Yes, you finish 
your speech. 

SHRI PAWAN KUMAR BANSAL: O.K.    
I will just sum up. 

THE     VICE-CHAIRMAN      (SHRI-  ' 
fe>MATI KANAK MUKHERJEE;;    Yes, you 
sum up now. 

SHRI PAWAN KUMAR BANSAL: 
Madam, during the Seventh Plan, we have 
sought to add another 1212 MW of electrcity 
and for that we have sought an assistance of 
Rs. 2500 crores from the Government and I 
am sure that in order to help Punjab help the 
country and keep the national food bowl full, 
necessary assistance would be forthcoming 
and would be given. 

I have submitted that Punjab    has always  
remained in    the    fore front whenever  the  
question   of   contribution  to  a  national  cause 
has  arisen. But we find to our utter dismay that 
Punjab's normal .share of power from the various  
Central projects has not been forthcoming to it.   
The  money which   the     States    like     
Rajasthan, Jammu  and  Kashmir, Haryana    and 
even  the  Union territory    of    India owe to  the   
Government  of    Punjab as   the  cost  for  
maintenance  of  the various projects of ,which 
those States are   the   beneficiaries   has   not     
been '        paid to the State of   Punjab. 4 P.M.    
Industry  is  also  facing  crisis in     the    State    
of    Punjab. The ,  shortage    of     coal   is      
really hitting    the    Punjab    Industry.     The 
1969    allocation     of 36,000      wagons has    
remained    unchanged    so     far though the 
number of inlustries have risen ten times.    The 
communications have failed to meet the needs of 
the industry.    One has just to go to the town of 
Gobindgarh or to any   other industrial  town in  
the State to    see that   even   alightening  call  
does  not mature  within the  stipulated period of 
time. 
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Cycle, sewing machine and the hosiery 
industries of the State have earned 
considerable foreign exchange for the 
country. 

THE VICE-CHAIRMAN (SHRIMATI -
KANAK MUKHERJEE): Please finish now. 

SHRI PAWAN KUMAR BANSAL: Cne 
minute more please. The electronic and other 
industrial units at halt are also export-oriented. 
But the roads which are of strategic im-
portance in the border State have not been so 
declared specifically by the Government. As I 
said, the Punjab problem being the national 
problem, it is for the defence of the country 
and in the interest of the country that the 
highways passing through the State of Punjab 
are declared roads of strategic importance and 
the expenditure on them incurred by the 
Central Government. The lining of canal 
distributories and the minors have also to be 
taken up with greater vigour to reduce seepage 
and alleviate water logging and to reduce 
maintenance costs. Finally, I would only say 
that the cost incurred on lining of canals 
should not be recovered from the farmers 
because I learn that the cost of recovery is 
much more than the cost to be recovered from 
them with the result that what we gain on the 
swings we lose on the running about. 

About the water problem in the State. I 
have to submit to this hon. House that at 
present there are 1395 scarcity villages in the 
State. I find that there is an outlay of only Rs. 
10 crores in the plan. I submit that the hon. 
Finance. Minister may give a second thought 
on the quantum of assistance to be provided 
to the State and see that a vibrant limb of the 
national body politic does not decay and the 
State continues to prosper as ever before. 

[The Vice-Chairman (Shri Santosh Kumar 
Sahu) in the Chair]. 

Sir, I find from a look at the various 
provisions in the budget that in receipts their 
is a substantial decrease in the revised 
estimates for 1984-85 as compared to the 
budget estimates for that period. Instead of 
60.70 crores for stamps and registra- 

' tion fee, the revised estimates show 40.66 
crores only. "Similarly, the receipts through 
taxes on commodities and services show a 
decline of 48 crores as compared to the 
budget estimates. Last year's budget she ed a 
deficit of 109.45 crores, but the revised 
estimates take it to 139.86 crores. That is the 
deficit with which we opened the new year. I 
hope as the- year passes by, this deficit won't 

increase and that the Centre sees to it that more 
and more special assistance is given to 
Punjab to enable it to keep pace with the 
deyeloping trends in industry and agriculture. 

About 82 per cent of the total land of the 
State is already under cultivation, but we find 
that some land is still to be reclaimed. It is 
only with special central assistance that this 
land can be reclaimed which would 
ultimately benefit not only the State but the 
country as a whole. Following your gestures 
with these words, Sir, I conclude being very 
hopeful that though there are varjous cons* 
traints on the resources' the Centre Would 
again see to it that Pjlmjab gets its due share. 

- SHRI KHUSHWANT SINGH: Mr. Vice-
Chairman, Sir, I like to first comment the 
new  Government    for 
making a very gcod start in dealing with the 
Punjab problem. The Prime Minister made a 
Statement straightaway giving Punjab top 
priority. He also set up a Cabinet sub-
Committee. That was in January and now we 
are in March. So far the only two positive 
achievements that one can mention are first 
the release of some Akali leaders, not all but 
a selective release of some and secondly one 
which, I think, is more impor- 



 

[Shri Khuishwant Singh] tant, the Prime 
Minister's Statement at  Hussainiwala  spelling  
out   certain plans   for  the  economic  
recovery   of thg  btfcte.    However you will    
agree that for three months this is not very 
much.    What  distresses  the  more  is that ij\ 
recent months is the tone of smug,   self-
righteousness,     bordering on    arrogance,     
which    Government spokesmen  have  
adopted when  they deal with  the Akalis.    It 
would appear as if all the angels are on side of 
the Congress and the Government,  and all the  
devils  are on side   of the   Akalis;  you  are  
alv-ready to talk and the Akalis are unwilling 
to do so, you are always very sweet  and 
reasonable but the Akalis are  obstructive;  you    
are    generous, you release the Akalis but they 
are ungrateful in as much as that aJ having 
been released they have returned your gesture; 
you are patriotic, you -have the weight of the 
coun try on your  shoulders and they talking of 
separatism.    You have Government  media  in    
your    hands and you have a subservient press 
to, magnify  your views  and vilify    the 
Akalis.    Unfortunately,    that   is  not the 
truth.   Let me tell you: Not only is it not true  
but that  is    also helpful in coming to any 
settled in Punjab  because all    you    achieve 
with kind of tone that you adopt the way  you 
deal with them is    to make them harden their 
attitude towards you.    They are now less ling 
to talk to you.   You have announced that the 
Cabinet Sub-Coni:. tee will be visiting Punjab 
soon.    If you had any foresight and statesn: 
ship,  something  should have  preceded this 
visjt.    You    know    perfectly "  that when 
you go to Punjab, it will be  an exercise in 
populist futility.    You will only see officials. 
You will  only  see  members  of the  Congress  
Party  or  your  cronies.  People you ought to  
see, people  you ought to talk to will not see 
you. they will not talk to you because of the  
attitude that you have adopted. 

Now issues are pretty clear. We are M 
ionger talking of which State Chandigarh 
should go to. We are not talking of river 
waters any more. We are not talking of holy 
cities and all those little footling things. We 
are now concerned with one major issue. It is; 
the dignity and the self-respect of a 
community of 14 million people whose 
susceptibilities have been deeply butt, You 
have to learn how to assuage those feelings 
and win this-commiinity back into the 
community that : mprises India. On this score, 
you know perfectly well that the sine qua non, 
without which no dealings with the Akalis or 
anyone else cin take place, is the institution of 
a high-powered judicial commission of 
enquiry into what happened after the 
assassination of the late Prime Minister. You, 
Mr. Home Minister, have made it appear as if 
conceding that inquiry commist will be great 
act of generosity you: part; you made it appear 
as it would be a part of the package deal with 
the Akalis. If you have to make a package 
deal, it will not be with the Akali but with the 
entire Sikh      mmunity. 

Home Minister, you must have seer that there 
are three reports published so far by men of 
highest learning and highest integrity in this 
land—academics respected throughout this 
Iand than like Dr. Kothari, Judge, including a 
retired Judge of the Supreme Court, civil 
servants of the highest order, and Justice Tar-
others. Not one of jkh. If you have seen the 
will realise what a damaging indictment these 
three reports have made against your Admi-
nistration and your party. You do not owe it 
to the Akalis. You do not owe it to me. You 
owe it to yourself and your conscience it have 
an impartial judicial inquiry. You must clear 
yourself of the calumny that has been cast in 
these reports. If do not    do so, you    are 
strong 
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enough not to- do so, this will go down in the 
books of history as the biggest black mark 
against you. 

Mr. Home Minister, just a brief 
reference to the situation in Punjab 
which I had the privilege of visiting 
recently. You probably also have 
got information chat the power has 
slipped out of the hands of the Aka- 
lis, as far as the Sikh masses are 
concerned. It has now gone into the 
hands of young thoughtless brigands 
in large numbers who have no real 
backing' but sre a very angry lot. 
You might not have been told 
that is     the number of young 
Sikhs today waear   saffron    turbans no 
longer blue    or white.   They are 
wearing saffron     because they    fa 
taken an    0 vengeance.    What 
that means. I shudder to think   You are  up 
against a  community    which feels utfwanl
 lied, unhappy sullen,   You  have to 
get round these people and get them    or.    
your si and 1'iee them of this    atmosphere of 
haired and fartterness that ha created Although 
Bhindranwale dead his ghost haunts the Punjab 
untry side. it disturbs the sleep    of Punjabi 
Hind d disturbs the con science, of Punjabi 
Sikh. I happen to the one perhaps the  
one, who condemned this man when he was 
alive. 

I COME TO    the   more 
positive . aspect.   As   I  welcome      the 
Statement the Prime Minister made at 
Hufsainiwala. He is right in highlighting the 
fact 'that at the base of the problems in Punjab 
are economic differences, prosperity seems to 
be slipping out of Punjab. But economic plans 
are long-term measures; the longer the time 
they take to be implemented, the longer we 
will bave to learn to live with stability. well 
known that the economy of Puiriab is largely 
based on aglri-culture It has been the most 
pros-perouj agricultural State of this co-Srst  
to achieve the 

green revolution. But now it appears -that the 
green revolution is last approaching its 
plateau ' stage. Almost 83 per cent of the 
cultivable land is already under cultivation. 
The size of the families has increased with 
each generation and -there are less and less 
lands available to them. The avenues that 
young Silkh agriculturists had earlier on, of 
going abroad and getting jobs in England, 
Canada, United States, Middle East, etc. they 
have closed down. They have now, no 
avenues left except in Punjab. At the same 
time, a curious thing has taken place in 
Punjab which many people have not noticed. 
It is the education explosion. Just about every 
little village has a school. Just about every 
young man is going to college. He comes out 
of discovery. He has no future. He does not 
know what to do. He cannot get any jobs, 
because there are not enough industries. He is 
reluctant to go back to the traditional patterns 
of the work that his ancestors were doing. 
Your biggest problem is to absorb this ever-
increasing number of educated young men. 
That can only be done if you put in a massive 
industries in the State. If you do not do it you 
really supply a ready material to fundamen-
talists and the people who believe in the use 
of the gun and the pistol. 

I can suggest just four or five measures. I 
am not an economist and have no expertise. 
But it is evident ever to us that Punjab needs 
much more watt-.- and power. We have been 
talking of the Thein Dam: I saw the Thein 
dam under two or three Chief Ministers, Shri 
Prakash Singh Badal, Sardar Darbara Singh, 
We have been talking about it. Tents were 
there. Labour was there. Maps were there, 
blueprints, were there. And yet this bloody 
dam has not come up. If it had come up. there 
would have been hardly any problem of   
water   or      hydro-electric   energy 
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[Shri Khushwant Singh] 
Secondly, Punjab must get much larger share 
of hydro-electric energy generated there, 
Those who ' come from Punjab would know 
that there are times in winter when the poor 
farmer has to get up at 2 O'clock in the 
morning to go and operate his tubewell 
because that is the only time he 'gets 
electricity. At the same time, people like us in 
Delhi run our air-conditioners. When we ha,ve 
our Republic Day, we light up all our 
buildings. Where does this energy come from? 
It is mainly from Punjab at the expense of 
Punjabis. In cities like Amritsar, there is 
power load shedding of 6 to 7 hours every 
day. Then, we must also have many more 
agro-based industries. Punjab is surplus in 
wheat, sugarcane and cotton. We do not have 
enough flour sugar or textile mills. A few 
private sector industries have got some sugar 
mills, but not enough to use all product of the 
State. And now that the private industrialists 
are reluctant to invest in Punjab, it is the duty 
of the State to put in State enterprises to 
absorb educated unemployed youth of the 
State. 

Punjab is capable of maintaining 10 per 
cent growth in industry and agficulture. It has 
proved it in the past; it can prove it now. If 
you bring back prosperity to Punjab; you can 
bring back peace to Punjab. The only 
condition is that you must have the'will to do 
so and the honest Wen tion to do so. Some 
bow, my own experience of what- has 
happened in past does not give me that 
confidence. 
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SHRI DARBARA SINGH Sir, I would like 

to draw the attention of the House to one 
sentence before this, to what has been quoted 
by Shri Sultan Singh. It mentions about the 
time and place in regard to the new 
constitution for the Bhol Bala of Khalsa. 

SHRI SUUTAN SINGH; That is written 
there. I have left it out. 

 

"Thirdly, this autonomous Sikh 
region may be; conceded and declared 
as entitled to frame its' own 
constitution on the basis of having the 
power to and for itself except foreign 
relations, defence, communications, to 
remain as subjects with' the federal 
Indiain Government." 
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SHRI SUSHIL CHAND MOHUNTA 
(Haryana): Mr. Vice-Chairman, Sir, India, 
after Independence, is faced with the most 
grim crisis ever experienced by it in the form 
of the Punjab problem. It is really sad and 
nobody sitting on the Treasury Benches can 
disown their responsibility that they have 
designedly or by inadvertence, inculcated a 
feeling in the whole lot of the Sikh community 
that they are unwanted people, that they are 
second grade citizens of this country, that 
Sikhs are equal to terrorists. This is the 
formula evolved by the Government—that a 
Sikh is equal to a terrorist. 

Punjab has now been placed under 
President's rule for a sufficiently long time.    I 
must say that the credit probably  goes  to  the  
honourable  Home Minister   that   very   
successfully     he has combined    both the    
issues—two separate  issues  altogether—and 
made them     look  like one.    The problem 
was  political.   There     was  also    the 
problem of law and order and terrorism.    Both 
these issues should have been   dealt     with     
separately.    They could not have combined;   
they     are two   entirely   different  issues.   
But   I do not    know why—just for a very very 
remote political advantage which would accrue 
to it probably the ruling Congress thought it 
could do so 

—instead  of  dealing with   both    the issues 
separately they combined both the  issues,   with   
the  net  result   that today   you   can't   find  in  
Punjab      a single person belonging to the    
Sikh community who  can  appreciate     the 
action taken by the Government    of India  in     
the   Blue  Star   Operation, w,ho  can   
appreciate' the  riots   which took a toll of a 
number of Sikh lives in Delhi and elsewhere in 
this country.   Nobody can  appreciate it.   And 
Mr.    Khushwant     Singh  is  right:   I have 
seen it myself while going through Punjab; there 
were young people of 18, 19, 20, 24 wearing 
saffron coloured  turbans.    This   saffron     co-
loured turban is not only to create a separate 
identity.    As far as I understand,     this   colour  
represents      the basanti colour—the colour of    
sacrifice. ... (Interruptions)...     You can't 
understand      it.   There   is   something wrong 
with you. You have created a situation where 
these people are forced—maybe  wrongly—and  
they     are. probably, psychologically going in    
a wrong direction.    I agree there,    but who is  
responsible  for  it?   You  are responsible   for  
it.    You   found    the situation  slipping out  of 
your hands and did  not wait, did not look,    did 
not  barter     for  a  compromise  anywhere  for 
seeing    that at least  the bulk of the Sikh 
population which is not terrorist, should  not be 
smarting under the impression that they    are 
unwanted.   Today, all the Sikhs, most of the 
Sikhs, in foreign countries are collecting  huge    
amounts  of monev. They are having a separate 
organisation and saying. "Our people, we peo-
Dle, are being discriminated in Ind'a I  tell you,   
it  is nobody's case.    The Akalis I understand,   
do   not     want Khalistan.  No   average     Sikh   
gentleman  in   India   or      outside,     nobody 
craves  for  Khalistan.     They   do   not want it.  
Why  do  you  want  to  force it on their throats? 
Khalistan is    nobody's case.    If there are 
certain extremists  who   are   active,   you     
must 
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know them by now. You have been there for a 
sufficiently long time in Punjab with the full 
force of the army with the full force of the 
CRP, with the full force of the Border 
Security Force and with the full force of the 
ordinary civilian police. You should have by 
now known who the extremists are, which are 
the pockets which are infested by the 
extremists. 

I think, after the Blue Star operation till 
today, after the posting of the army in Punjab 
till today, a number of people have lost their 
lives. I do not know how many have been 
killed. You do not give their figures. When 
you go to the villages, you will find that a 
number of people have been mining from the 
villages. Where have they gone? They have 
left their villages, their homes, their hearths, 
"their parent's, brothers and sisters. They have 
left their properties. Where have they gone? 
They were in India. Have they crossed the 
border and gone to Pakistan? Or have they 
been killed? You have a responsibility to this 
House and to the whole nation. You should 
tell us what has happened to those people. 
Why are so many people leaving the villages 
of Punjab? It is not an ordinary thing. And 
somebody, a very very responsible person, 
came and told me, "Now they do not weep 
when a person is missing from a village. 
When they find that such and such a person is 
not there in the village, they do not weep. 
They say, "well it is a part of sacrifice which 
we have to give" You have created an 
impression amongst those people  that they  
are unwanted. 

Now you want to solve the problem. You 
are making a joke out of it. You are beliting 
the whole nation, the whole people. You have 
released 
15 RS—11 

a handful of Akalis, and now are raising a hue 
and cry that they do not talk to you, negotiate 
with you. Have you left them in a position to 
negotiate with you? 

If you are sincere about it, you should have 
released the whole lot of them, in any case 
those people who mattered. I am sure, the hon. 
Home Minister probably knows that Sardar 
PrakasH Singh Badal. the former Chief 
Minister of Punjab, and Sardar Gurcharan 
Singh Tohra are persons who matter. How 
much they are effective I cannot say. What is 
the gain that the hon. Home Minister felt 
would accrue to the Government or to the 
talks by keeping them in detention? What is 
the reason? if you have decided to release Mr. 
Talwandi, there is no reason why you should 
not release those people. You are saying that 
you must have a dialogue with whom? And 
who should have a dialogue with you? This is 
beljttling them.   It is challenging them. 

And you know very well, Mr. Home 
Minister, that when matters reach such a pass-
, they are not settled through the radio and 
through the Fretts. You make statements in 
the press, that the Akalis are not talking with 
you that they are not negotiating with you. It 
is not like this. Negotiations and talks are held 
across- the table, not through the press. You 
have not created a climate where anybody 
could come and talk to you. 

The Opposition parties at least could have 
been used. I do not say that the Opposition 
parties are representatives of nobody. But at 
least they are such that they have not lost their 
credibility. You could have made use of   the     
leaders   of   the     Opposition 
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[Shri Sushil Chand Mohunta] parties in 
making the Akalis as well as other people 
come round to the table and negotiate and 
come to some workable solution. But, 
surely, you cannot associate these talks 
with what the extremists are doing in 
Punjab. The extremists must be handled 
in the toughest possible manner. No 
leniency should be shown to them. The 
law-and-order problem is the most 
important thing in Punjabi. To that end 
we all lend our full support to the 
Government. No matter, the Government 
might have committed many blunders at 
go many points and places, but the law 
and order problem of the country is very 
dear to us and we will lend full support to 
you. We are prepared to help the 
Government in any manner to bring 
normalcy in Punjab. We know that the 
terrorists are isolated. They were 
punished. They were forced to abandon 
those places. Now, they cannot perpetuate 
terrorism in this country. We will 
definitely co-operate with you. 

The Sikhg are smarting under an 
impression that they are being treated as 
second class citizens of this country. 
They are feeling that they are isolated, 
badly hit and grieved. They say that we 
are not looking them as equal partners in 
the travel of this country towards 
progress. The first arid foremost duty of 
this Government is to see that this 
impression is removed completely. The 
Government should devise ways and 
means that they are no longer forjon and 
neglected. They are afraid that they will 
not be accommpdated in any services. 
Unless the Government eradicates this 
impression, 1 do not think, a climate can 
be created for resuming negotiations. 

I read in the newspapers today that the 
Honourable Home Minister    has 

made a statement in the other House that 
the Cabinet Sub-Committee which was 
appointed would start touring the Punjab 
State in the first week of April, 1985. 
During the course o| their visit they will 
take into the views of the people of 
Punjab,, because no political party or any 
other leaders are there now. This Commit-
tee has no representative of any particular 
group or party. Indeed, I was astounded by 
such a statement. This Committee does not 
know anybody in Punjab. So. whatever 
information the officials provide to the 
computerised sub-committee they will 
listen. They cannot meet people freely, 
because there will be a security ring around 
these people. For the last one week again 
terrorists have created panic. In these 
circumstances, the team of the sub-
committee cannot meet people, 1 do not 
know how they are going to ascertain the 
views of the peo- . pie of Punjab. What will 
be the outcome of their visit? It will be a 
bluff to the whole nation. It is a way to 
bluff the people of Punjab. You cannot take 
the pepole for a ride. They have seen 
through you when th's mischevious trend 
was started. I do not want to go into the 
details. When this mischievious step was 
started the Government was certainly at the 
bottom of it. Murders were committed. 
Nobody was arrested. There was a hit list 
with the terrorists. But the Government was 
not having any terror-its list' in spite of 
their intelligence machinery at their 
command. The Government could not 
succeed even an inch in discovering the 
crimes in the Punjab State. 

• One of our hon. Members Mr. Tiwari 
was shot dead. The terrorists from their 
ran and escaped in a car and abandoned it 
somewhere in Ropar. The Government 
has got vans for patrolling   streets   and  
towns.     They 
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have got walkie-talkie sets and wireless sets 
but could not flash out the message to the 
Ropar police station that such and such people 
and car are wan-ted. I think it takes about 45 
minutes from that part of Chandigarh to reach 
Ropar. 

So, I am just trying to say: don't try to tell the 
nation that you suspect The, Opposition,   that  
they   are  interested in escalating the problem. 
We are not. Politcs is politics. Here is the ques-
tion of the integrity and unity of the country 
being at »take.    Nobody has any  difference  
on this;    nobody has any different axe to grind.    
We are all interested in the unity and integrity 
of the country. You can take us for granted  on 
this point.     Whether it suits us or not, whether    
it   may cause any advantage to you politically 
or not, we are prepared to sit with you just to 
see that the unity    and integrity of this country 
is kept intact.   You  can  utilise us.   But     you 
must come  straight.   You must      be sincere. 
You must sake everybody into confidence.    
Do not play tricks by releasing a handful of 
Akalis now and keeping the others in detention. 
What are you aiming at?   I do not   understand.    
And then you    make    statements that the 
Akalis do not condemn such and such action.    
You know   it as a matter of fact that no Akali 
leaders  have  given a  fillip  to  terrorist 
activities.   You know it.   Why do you want  
these  statements?    You    must create a 
climate where they can   talk to you, not that 
statements      should be made and they should 
be put in the press  and  communicated to you 
and then you will issue another (statement and 
it wil be communicated to the Akalis and in this 
way you will create a climate of political 
advantage to you and leave the burning topic of 
Punjab.   This is not the     way. Mr.  Minister.    
If you want to settle the Punjab problem, then 
you must keep in mind that the situation is ripe 
where, first of all, you must make up 

your mind whether the Akali leaders are 
terrorists or not, whether the terrorists  draw    
inspiration    from the Akali leaders or    not.      
If it be so, then these Akali leaders    must    
be kept under detention.    There is     no other 
way out.    But if you are convinced that these   
people   have   no links with the terrorists,    
that      the terrorists are there in spite of these 
people, that these are the people who may be 
afraid of the terrorists     and that the terrorists 
do net take orders from these people then in 
that situation, you should release all of them 
and allow them time to create conditions 
where they are in a position 10 come and talk 
to you and settle the various matters. In that 
respect.      I can tell you, conceited as the 
Government may be, because it got a huge 
mandate in the last Lok Sabha elections, it has 
to talk with the Opposition on such matters. 
But if you will not talk with the Opposition, 
you will be missing a very opportune moment. 
And once you miss this opportunity, you will 
not get it again.   So don't let the opportunity 
slip by.    If you miss the bus now, I do not 
know what consequences are in store for us. 

Therefore, while condemning with the 
greatest emphasis at my command the 
terrorists' acts in Punjab—nobody can support 
it—at the same time, I am suggesting to you, I 
am request- ing you with folded hands: save 
Punjab. Don't put it into a crisis. Don't give 
excuses of the sub-committee touring Punjab 
Don't try to fool the people by saying that you 
are trying to solve the problem by having the 
cub-committee tour the State. The Punjab 
issue cannot be solved by the sub-committee 
touring the State. (Time-bell rings) I am just 
concluding. If the Punjab problem can be 
solved, it can be solved by your exhibiting 
your full sincerity in the matter and not by 
trying to joke or to criticise or to create 
problems where there are none. Therefore, 1 
would oppose this extention of Presi- 



 

[Shri Sushil Chand Mohunta] dent's rule 
because President's rule has brought no gains 
to you. The situation in Punjab has 
consistently deteriorated in spite of 
President's rule. A popular rule may help you 
in solving the problem. In any case, the law 
and order problem is the prerogative of the 
State. Therefore, I do not want that the Centre 
should for long meddle with the law and 
order problem of the State . It must be handed 
over back to the State. Therefore, President's 
rule should not he extended and in any case, 
elections should be held at the earliest in Pun-
jab so that a popular Government can come 
in. I now come to the Budget. In fact, the 
Budget does not need much discussion 
because we have to pass it, we have to go 
through it and it actually pales into 
insignificance in front of the problem facing 
Punjab. I would request you once again to 
take courage, face the situation, get 
everybody round the table, we are all 
prepared to help you in solving this problem. 
The problem can be solved. Tt is not 
insurmountable. 

[The Deputy Chairman in the Chair] 
SHRI K.   VASUDEVA PANICKER 

(Orissa):   I am standing in    support of the 
Resolution moved by the honourable Home 
Minister regarding extension of President's 
Rule in Punjab and Punjab Budget.    The      
Punjab dangle  has   brought  about   a   
gloomy situation in India especially in agri-
culture and industry. Till a few year? ago 
Punjab   was  producing    possibly the 
maximum amount  of wheat  and other   
foodgrains   and   its   production was so large 
that Punjab was contributing to  ational 
investment  in the areas  of agriculture    and     
industry. Fortunately the people of Punjab, the 
State of Punjab as a whole, had taken up the 
responsibility and the leadership of bringing 
about the green revolution.     Unfortunately  
today     the old Punjab which was producing 
the maximum of wheat and other  foodgrains,   
the   same  old   Punjab   which 

was helping the process of transformation in 
the areas of agriculture and industry, Is no 
more. So, the question before us is ? 
questmen of rehabilitating the old Punjac in 
its proper place and situation. 

For that purpose the nation has to contribute   
its   own   thought   and   the Government has  
also to take up  the responsibility.   There      
are      certain people in this country, an 
insignificant and negligible minority,  whose 
number  you  can  count  on  your  fingers, who 
are trying to create confusion, a 
misunderstanding,   in   the   whole    of India, 
to the effect that it is the Sikh community    
which    has    created    the problem  in  
Punjab.    This  is  absolute falsehood because    
the Sikh  community is a community which is 
an integral  part  of the  Indian society,    the 
Sikh community is a community which has 
contributed its might, its life tor national   
rebuilding,      the   Sikh   community  whose     
members  shed blood streams which drenched 
the land    of India, they have shed their blood 
for defending    India    when    we     were 
attacked and humiliated by Pakistan, when we 
were attacked and humiliated  by  China   and  
on  so  many  other occasions.   This is a 
community which has  stood  allthraugh   in   
history  side by side with     the other major 
communities,     and  with  the other minor 
communities.   The    Sikhs in the villages    of    
Punjab, the    Hindus,    the Muslims and other 
minor communities there are still living eating 
and sleeping    as brothers.   Nobody could    till 
now come    and    poison    the    minds and 
hearts of the Sikh pople in Punjab.    The     
people in Punjab,  including the Sikh 
community are an integral  part of  India  and  
they will  remain an integral part of India 
forever. Then what is the problem of Punjab. 
The problem of Punjab that we see is not   the   
creation   of   any   community, it  is  not  the 
creation  of  any  individual: it is the creation of 
certain forces,  a  congloimeration  of certain  
forces  which  have  been   trying to  destabilise 
India which have been trying 
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to  divide  India,   trying  to   cut  India into 
pieces for the sake of their own interests.   The  
very    genesis 5 P.M.     of the Punjab  tangle or 
the very   reason   for   the   Punjab problem   of   
today   has   to be   traced    to    1947     and    
200    yeras    ago because India was under the 
shackles and   domination  of     foreign  
powers. Those people came to India two hun-
dreds of years ago- in order to capture  India  
and  establish  their political    sovereignty      
for      the   purpose of exploiting the people and 
plunder wealth of India.   But    after the free-
dom struggle under the leadership of Mahatma 
Gandhi,    Jawaharlal Nehru and-Subhash 
Chandra Bose and other mighty   leaders,     
they  had   to  leave India in 1947.   Once they 
were under compulsion  to  vacate  from  our  
land they said that    though they were to go 
they would see that the same old exploiting 
forces  would  reappear    in the coming years in 
a different form and  destroy  and  divide India      
into pieces.   They     had  taken  this    path and  
as  a result    that    conspiracy tc destroy India 
has now come into operation.    They     have    
prepared     and encouraged   certain     
reactionary  and adventurist forces in Punjab in 
order to   destabilise   India   and   destroy  the 
integrity and oneness of India. 

In this context we have to understand the 
responsibility of the Congress Party and analyse 
their responsibility. The Congress Parly, as a 
reponsible party, as the leading party which has 
created the Government of this country, has 
taken up the responsibility to solve the Punjab 
tangle. The late Prime Minister, Indira Gandhi 
and her Government had called 26 meetings 
between 1981 and 1984 to find solution to this 
problem. Out of these, 10 meetings were tri-
partite meetings in which opposition party 
leaders, Akali leaders and Government 
participated. Out of the remaining 16 meetings, 
four were meetings in camera for the purpose of 
discussing and analysing the problem     

and coming to the conclusion. It was the 
responsibility of the Government of India and 
the Congress Party to see that the Punjab 
tangle is resolved and normalcy brought into 
the State. 

But my question    is    what is   the 
contribution of the opposition parties including 
the BJP, the CPM and other national parties—
they are not nationalist parties—in the matter of 
solvjng the problem of Punjab.    I   have   to 
submit that    the    opposition    parties which 
are clamouring    for    solution, which are 
crying and weeping in this House have    never    
contributed    towards the solution of the Punjab 
problem. On the other hand   every   step they 
have taken regarding the Punjab tangle 
aggrandized and activated  the Akalis and  
dragged  the Akali party into a corner from 
where they could not escape with the result that 
they had to take a position that hey got cut off 
from the mainstream of our   national life.    In 
1977 my elder   friend, Shri Advani's party 
which was then known as Jan Sangh joined   the 
Government  formed  by  Prakash  Singh Badal 
in Punjab.     Later,  when Mo-rarji Desai 
formed a Government   at the Centre, the Akali 
Party    participated in that Government from  
1980 onwards.   In these  Governments  the Jan 
Sangh was there, the PMKP was there.     The   
Communists    supported them.    We have to 
understand that the   Akali   party   has   done    
no credit    to    the opposition    parties.    The 
opposition     parties    do    not       have the      
face    to      show    before      the Akalis for the 
simple reason that    in 1973 when the Anandpur 
Sahib Resolution was made, these parties knew 
that the resolutions stood for a separate  
geopolitical identity.    The    contents  of the 
resolution were  simple. It was for the 
constitution of a separate   geo-political    
identity    meaning thereby Khalistan and    
nothing    but Khalistan.    When, In 1973, the 
Akali Party drafted and passed the Anandpur 
Sahib Resolution   asking   for. a 
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separate identity, cut off from the 
mainstream of India, asking for a 
separate State, the CPM Party was 
supporting them and the BJP was 
supporting them and today's Mr. 
Charan Singh's DMKP was support 
ing them. All the parties were 
supporting them. Knowing that the 
BJP is standing for an 'Akhand Bha- 
rat' and who is not satisfied with the 
present India, hut wants 'Afchand 
Bharat', and knowing that the Akalis 
were demanding that Incii [ off 

into Khalistan and Hindustan,   they were 
supporting them and they were hand in 
ylove win the Akalis and supported. .. 
(Time bell rings).. that Government at 
that time. So, the threat is that, in the 
Indian context in the last many years,  it is 
the  Congress Party, under    the 
leadership  of the late .Shrimati Indira 
Gandhi and it is the Congress Party under 
the leadership now of'Mr. Rajiv Gandhi 
alone which, is    giving   a lead   and 
direction       for       finding      a      
solution to     the     Punjab     problem.     
I say •tkis     again   it   is not   a problem   
of the Hindus and it is not a problem of 
the Siklis.   But it is a national problem 
which has so intimately affected the 
people of India and it is a problem which 
will affect the prestige and dignity of 
India.    The    question    is whether  India 
is to    stand    united, whether India is to 
maintain its oneness and whether India is 
to lead itself to the 21st century.   For this 
purpose, we have to find a solution to the 
problem of Punjab.    But the Akalis as 
also the Opposition parties are not 
prepared to come    to    a    reasonable 
settlement within the four corners or 
within the four walls of the Constitution 
of India.  (Time bell rings). Thi-iii the 
main problem.   The Opposition parties 
and the Opposition leaders are not 
prepared to reconsider this question.    
The question  is whether they are 
prepared to reconsider this question, with 
an open heart and with an open mind, to 
find a solution.   If they are prepared to 
reconsider this ques- 

tion in this manner, the problem will be 
solved and the Congress Party is ready 
for that. And it is for this purpose that 
Shri Rajiv Gandhi the Prime Minister, 
has unilaterally released the detenus. We 
are crying for a solution.    Thank you, 
Madam. 

THE DEPUTY CHAIRMAN:   Now 
Mr. Upendra. 
SHRI PARVATHANENI UPENDRA 

(Andhra Pradesh):    Madam   Deputy 
Chairman, I express, at the outset, my 
unhappiness  that  this House  has to sit 
and approve the extension of the 
President's Rule in Punjab which is proof 
positive thai the situation    in the State 
has not returned to normalcy.     It is a 
very unfortunate situation and it is very 
delicate situation also. Madam, nine-and-
a-half months   ago when the "Operation 
Blue-Star"   was launched, our party and 
our   leader, Shri Rama Rao,  were the  
only exceptions in the    Chorus   of    
support given to the operation.   Even 
friends on  this  side  were    enthusiastic  
that the action was justified and that   it 
would solve the problem   for   ever. 
Today, I can dare ask my friends on this 
side and also on the other side whether 
they honestly feel that after &i months 
they were able   to   solve the Punjab 
problem with that operation.    We   were   
then   called    anti-national and we were 
in those days called unpatriotic and our 
leader was derided.    But if you were    
able    to solve the Punjab    problem   
through that operation, there would not 
have been any    necessity today for us    
to discuss  the subject' again and to extend 
the President's Rule in Punjab. It is Very 
clear that you have failed in solving the 
problem even   though such a dramatic   
action    was taken. We only said at that 
time that   the action would not solve the 
problem, but would  aggravate    the    
problem. We never supported the   
extremists, and we condemned   the    
extremists' action.   We condemned the 
vacillation of the Akalis also.   But we 
were very positive that that action Would    
not 



 

lead to a solution, but would, instead, 
aggravate the situation which   it did. In 
your attempt  to flush out  a few hundred 
extremists, you were successful in 
alineating nearly    14    million people of 
the   sikh   community,    a community 
which has played such a vital fole in the 
defence of this country for decades.    You 
speak to   any Sikh today and you will 
find that he is burning in his heart with 
indignation and with humiliation. What 
have you done to heal up these wounds? 
Have you done anything during    all these  
months to  assuage their    feelings?    
Nothing at all.    Instead I am shocked and 
surprised   that' during the recent awards   
for   bravery,   as many as S Ashok    
Chakras    and 84 Shaurya Chakras were 
awarded to the participants in the Blue 
Star Operation. I do not see any bravery in 
killing your own people. I do not know 
whose   brain wave it was.    If   it    is Mr. 
P. V. Narasimha Rao's idea, I must say 
that he bungled enough in    the Home 
Ministry and is now bungling in the 
Defence Ministry causing fresh problem 
for  the Home  Minister.     I should not 
bring in the name of   the President.   But, 
as the Supreme Commander of  the    
Armed    Forces,    he aid have refused   to   
give   those awards.   These are the awards 
given to the people who show   exemplary 
bravery m war and other operations and   
not   in  operations    against your own 
people, against temples or against sacred 
institutions.   It is very unfortunate that 
such awards were   given I  accepted.    I  
must  say that this only added salt to the 
wounds of the Sikh community which    is    
unfortu-nate and should be condemned by 
all. 

Madam, the Prime Minister has taken 
some positive steps to solve this problem. 
He has released some of the Akali 
leaders. I do not know why tome of them 
are still kept in jail. Those who arc kept 
in jail are known for their moderate 
views. Why are they not being released in 
spite of the 

repeated demands from all sections? It is 
well known that unless these two 
important Akali leaders are also released, 
they cannot come to the negotiating 
table. If you are serious about the 
settlement of the problem, you should 
release all the leaders, allow them to 
discuss among themselves and then 
come to you for discussion. This is 
another point that the Home Mnister has 
to reply to. 

Madam, the solution to this Punjab 
problem was there for all to see. An 
agreement was ready which was about to 
be signed. A plane was kept ready to 
bring the leaders tor signatures'. It was 
called off at that stage. Therefore, there 
is nothing new to be done. The solution 
is there already. The blueprint for a 
solution is there. We have only to pick 
up the threads. If the Government is 
genuine in its desire to solve the 
problem, they can start the negotiations 
quickly. There is no point in putting pre-
conditions. whether they are about 
Anandpur Sahib  Resolution or 
something else. 

SHRI   DARBARA    SINGH:    
These conditions are from their side. 

SHRI PARVATHANENI UPENDRA: 
I do not think the pre-conditiona are 
desirable from either side. some are 
talking about Anandpur Sahib Reso-
lution. Shri Darbara Singh knows very 
well that there were two resolutions, one 
was of 1973 and another of 1978. People 
are only harping on the earlier resolution 
where they committed a mistake by 
including certain unpatriotic demands. 
Now, they have revised those demands. 

SHRI DARBARA SINGH: I am sorry 
to say that in 1978 they have endorsed 
the resolution of 1973. 

SHRI PARVATHANENI UPENDRA: 
They did not endorse. 

SHRI DARBARA SINGH: I think you 
should go through it again.         
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SHRI PARVATHANENI UPENDRA; 
They have only said: With reference to 
the Anandpur Sahib Resolution, we are 
passing this resolution. They did not say 
that they were endorsing the earlier 
resolution. Otherwise, there was no need 
for another resolution. I have got the 
document.   I can read it. 

Madam,     negotiations    should    be 
started immediately with the Akalis. 
Extraneous   issues    should    not    be 
brought into the picture.   I find that there  
have   been   some  feelers  from the 
ruling party side and some Chief 
Ministers—Mr. Bhajan Lai and other 
leaders  are talking  about the reuni-
fication of Punjab, Haryana and Hima-
chal Pradesh, trying to put the   clock 
back.   This solution is not workable. It is 
impracticable.    It will   lead   to further 
delay in bringing about a solution to this 
problem. People will not accept it.    The 
States have been reorganised   on  
linguistic    basis.    You cannot go back   
on   this    principle. There is no point in 
continuing   with such  a proposal. 

I also feel that the time has come to 
restore popular rule in Punjab. In fact, 
inspite of my differences with Mr. 
Darbara Singh, I think he is a good 
administrator and probably Ire would 
have been more useful than Mr. 
Satarawala or Mr. Arjun Singh who has 
recently been sent there. Perhaps he 
would have been able to heal the wounds 
and solve the problem. Sending these 
Governors one after the other would not 
solve the problem in any manner. 

Madam. I have just attended a meeting 
of the Sikhs in Boat Club, and really- 
they are breathing with indignation, and a 
sense of injustice is borne by them. They 
have a very legitimate demand and they 
are asking for judicial inquiry into the 
November riots here. Though this is 
remotely connected   with  the  Punjab  
problem, 

probably this is    inter-linked. Therefore, 
there is no harm in agreeing to that 
demand because several independent 
agencies have conducted Inquiries and 
they have indicted very senior leaders of 
the  Congress    Party  with complicity     
in  the  November     riots. Therefore, it is 
very necessary or lather  all  the  more  
necessary for  the ruling  party  to   order  
a  judicial  inquiry into   these incidents 
that   happened in Delhi;]and other States. 
And if they feel that the events in Punjab 
prior to the    assassination  of   Mis. 
Indira Gandhi had also to be enquired 
into,  then  very well they can  do it and 
there is no harm in doing that. But on that 
account, they should not refuse  a  judicial     
inquiry  into     the events which have 
occurred in Delhi and other States in 
November las1-. 

With these few words I oppose the 
extension of the President's rule in 
Punjab. I demand restoration of pcpu-lar 
rule as early as possible. 

Thank you. 

THE DEPUTY CHAIRMAN.- Shri H. 
L. Kapur—hot heje Shri KaYya-
nasundaram to speak. 

SHRI M. 'KALYANASUNDARAM 
(Tamil Nadu): Madam Deputy Chairman, 
those who value the cause of natjonal unity 
and security of the country would feel very 
much concerned about the happenings in 
Punjab even now. Even a few days ago, a 
BJP leader was killed in the capital city of 
Chandigarh. In this House, we 
were listening to two speeches by two 
prominent Sikhs—one is Mr. Dartara 
Singh and the other is Mr. Khushwant 
Singh. To me both of them appear to be 
very good Sikhs and also good Indians.     
But   in  their  views,     why 
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should they differ so much. I do not know. Mr. 
Khushwant Singh made    a very moving plea 
for creating congenial atmosphere and to heal 
the feelings of the Sikh community. And Mr. 
Khushwant Singh is not the One who wil]  
support     either  directly or    indirectly     the      
terrorists—(Interruptions)  1 have    known      
Mr. Darbara Singh      very      closely      for      
some time.     He     is a     good     nationalist. 
And     it     is     unfortunate     that he was   
removed     from   that   State. It is the 
Congress Party's inner politics. And the  effort    
to woo    one section against the other 
aggravated the situation, i do not say that this is 
the'main reason.    But it aggravated. When we 
have to win over the Akalis and isolate the 
terrorists, even now the effort should be to 
mobilise all the forces who believe in national 
unity and who believe that Sikhs are a 
community,    a part of India and not a nation. 
Sikhs are not a separate nation. We should 
reject the theory of creating a nation on the   
basis   of   religion,     whether Sikhs,     
Muslim,     Hindu   or     Christian.      We      
may     have      regional and      linguistic     
differences.        But as   Indians,     we     are     
one.     That feeling should be there.    But what 
is happening now?    We can go on criticising 
the Congress leaders for their sins, and the    
congress party for . its sins, similarly, the 
people can oppose the Akali Dal leadens for 
their actions. Both of them are guilty for not   
takmg a proper, attitude at the right time, i.e., 
earlier than  1978.   But    now what is to be 
done? Don't think that the assassination  of  
Shrimati  Indira   ' Gandhi    and the Delhi  
incidents are  separate incidents unconnected 
with the Khal-istani terrorist activities from 
outside.   ] It is a pity that in none of the 
speeches which  I  heard   in   this   House  
today   i there    is any reference to the foreign   
J hand  which   is     instigating and  that makes 
the solution very difficult.     If 

the  Sikhs  were  free  to  act on their own, I do 
not think that things would have come to this 
pass.    Why do we hide the foreign hand? I 
blame    the Congress party. Do you think that 
the Congress  leaders  alone  can discharge the 
duty in this national task?    That is how we 
create difficulties. Whether it  is  Assam,  or 
Kashmir  or  Punjah. The     Congress  men  
think  that   they alone can do it, that they are 
the only patriots. There are patriots who suffer-
ed for this  country more  than     any Congress 
men     who  are  here  today. Why  don't  you 
take  all of us  into confidence?     The  
opposition     parties should be taken-into 
confidence. True, do not blame all the 
opposition parties in one lump. 

.SHRI V. GOPALSAMY (Tamil Nadu): We 
suffered the British Jails... (Interruptions). 

SHRI M. KALYANASUNDARAM: 
Madam, I am not well. I request my friends 
not to interrupt me. It is very difficult for me 
to talk. 

THE DEPUTY CHAIRMAN; Please do 
not interrupt.    He is not well. 

SHRI M. KALYANASUNDARAM: 
Madam, It is true that the opposition parties 
tried to cultivate the Akali leaders but not for 
political gain. We have been repeatedly saying 
that the opposition parties afe not doing it for 
electoral alliance. It was meant-to bring about 
a consensus about national unity. It is in that 
spirit that some of the opposition parties 
approached the Akali leaders  also and tried to 
persuade them to get away from the famous 
Anandpur Sahib Resolution, which states that 
Sikhs are a separate community. Whether it is 
based on the Anandpur Sahib Resolution or 
reiteration of the Anandpur Sahib Resolution, 
it is all quibbling in words. So long as these 
conditions are there, the 
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[Shri M- Kalyanasundaram] Sikhs have 
been fed with the    idea that the Centre in 
Delhi is a conceptual myth. Do we 
recognise that whether it is Rajiv Gandhi    
or    Indira Gandhi or Morarji Desai or 
somebody else tomorrow who is the Prime 
Minister, we all have to recognise   him. 
Just because I do not agree with Mm, can I 
refuse to recognise him or his 
Government. India   is a large country 
where  there  are so many communities. It 
is natural for so many communities to 
have (grievances about their communities, 
regions, religious   practices.   It is natural 
because we   have inhabited a country 
which was ruled by aliens for 150 years, 
who thrived only on divide and rule. Now    
what should foe  done?     We   should  
think about how to bring about a political 
solution.   It partly rests with the leaders of 
the Akali Dal also. I do riot say that the 
Government has done everything it has to.   
There is the Government and the Prime 
Minister.     You know very well under 
what circumstances  he had to  take over. 
He lost his mother; the country lost its 
Prime Minister and we were all agitated. It 
wag not an ordinary case of killing or an  
ordinary .case of assassination.   It was 
attack on the entire Indian nation. The 
whole world was moved.   And in that  
background,  he took over     and tries to 
solve the problem.    But diffi-.   cultics 
are many. It is not so easy to solve  them.  
On  behalf of my  party, a delegation- 
today met the Prime Minister in the 
afternoon led by our party General 
Secretary, Comrade C. Rajes-wara     Rao  
and     Comrade     Indrajit Gupta, leader 
of our party group    in Lok Sabha. We-   
made certain proposals.    We have stated 
in that memorandum that steps he has 
taken    are in  the positive  direction, that  
is,  release of some leaders and the 
announcement  which  he made   in  
Kussaini- 

wala, and promised about the Integrat 
Coach Factory.   In fact, I should feel sorry 
about it; but I am prepared to agree.  It was 
to be located in Tiru -chirapalli  or  
somewhere  in Tirupati near Madras. He has 
suddenly promised it now. If that can bring 
the Sikhs into the national mainstream, let 
thenr have it; not one, but any number of 
factories. Mr. Khushwant Singh    was very 
much concerned about the Sikh youth who 
are educated unemployed. I don't know 
whether Mr. Khushwant Singh has visited 
any of the    public secftor plants in other 
parts of    the country. Mr. Khushwant 
Singh, I want to inform you that 15 to 30 
per cent of  non-Tamilg  are   in  every     
public sector plant in the South, whether it 
is Avadi defence factory or BHEL fac -tory 
or Manali fertilizer factory. I see a lot of 
young  Siklis, working there T£he whole of 
India ia open to    Sikh, community; whole 
of India is open to Sikh  youths,  not  the   
small patch of Punjab alone. Why should 
we take a narrow view of it? Who is 
creating Ihese difficulties?    I am only 
quoting some instances. Is that the main 
cause? If economic reason was the main 
cause, things should have been different. 
The solution would have 'been easier. Ev 
lime you give certain things, the demand 
drifts or shifts. 

Prime Minister has said about the 
•package deal. That is all the demands 
ybould be settled in one lump, withe fee 
framework of the Constitution. What is 
wrong about it? He has categorically stated 
that all demands should be settled in one 
lump, at one time, sod not piecemeal, 
within the framework of the Constitution. 
Yesterday, our Home Minister, Mr. 
Chavan also made a conciliatory and 
persuasive fpeech in Lok Sabha. He 
offered to examine cases of all others 
against whom there  are  no  serious 
charges 

 

to review such cases for release. But act{on 
must be swift. It is not enough to say things 
alone; the nation is watching your actions; 
you may displease or please the Sikhs but 
you are ains- j werable to the whole nation If 
Punjab goes, what will happen to the 
country? Punjab is not a problem of Punjab 
or Congress party or Akali Dal; it is a. 
problem of the entire Indian nation. It is a 
border State. Similarly is Kashmir. Now, 
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the threat is spreading m the South also 
when We see what is happening in Rames-
waram and other coastal area?. So it is not 
the Congress affair 

♦ 
I iiave some suggestions to    make. 

They are more or less contained in 
the memorandum, submitted to the 
Prime Mini today. About demand 
for enquiry into Delhi riots,' Delhi 
iloti dtdi MV ake place abruptly. 
Delhi riot linked with assassina- 
tion of Sin.-p.ff.ati Indira Gandhi which 
.     .    :.  Operation    Blue Star. 
Even todai    objections are raised.    It 
te. Blue Star operation 
w&£ ine Just as we say today 
that extension of President's Rule is 
inevitable, that time, every one of us 
most of  i a  ..    ieasi  agreed that this 
tevital       This was not a happy ' thing. 
Nobody had" the    illusion that the Blue 
Star operation will be    the Opal 
solution. We all knew that fur-ateps 
should be taken. 

Therefore, in regard to this demand, ould 
urge upon the Government to 
immediately appoint a commission of 
enquiry on the Delhi riots because there 
are allegations against the Congress. 
There are allegations against the R.S.S. 
There are allegations against some 
political parties. Therefore, let u3 know 
what it is. Who are responsible? The 
Congressmen may say that  th&v     are 
above  all    these 

charges. But I know many of the names. 
But I do not want to provoke ainybody at 
thi3 stage. A Commission of enquiry should 
be appointed to go into the causes of these 
riots and iden- • tify those who are 
responsible for it and punish the guilty. But 
this should not be confined tQ thg Delhi 
riots alone, because it is connected with the 
assassination of the Late Prime Minister; it 
should include the Rajasthan terrorist 
operation and the whole of Punjab. In the 
humble opinion of my Party, the enquiry 
should cover all these things; if possible, 
from 197Q when the first mass terrorist 
action took place. It was the beginning; 
1978. Nobody has a right to kill anybody 
due ,to political differences in thi3 country. 
If you appoint a commission of enquiry, 
this will satisfy the Akali leaders and other 
Sikh organisation? also, who have raised 
this demand. (Time bell rings) 

Two minutes more and I will col elude. 
This is such an emotional issue. I am not 
able to speak without referring to my 
notes. 

Then, with regard to the maintenance of 
law and order, true; the Home Minister has 
said that the role of the . Army will be 
receding gradually. It . is not our suggestion 
that you should withdraw the Army 
immediately. This may-;not be possible. 
But the role of the Army, to deal with the 
law and order problems should be restricted 
to only those i situations, when any danger 
occurs. 

There is another" important thing. The 
Prime Minister has dissociated himself 
with that demand in regard to the merger 
of Punjab, Haryana Himachal Pradesh 
and what not. The person who has made 
such a statement is not an ordinary 
person. He is the Chief  Minister of a 
State, Haryana. 



 

[Shri M- Kalyanasundaram] He has been a 
controversial person. He should riot speak like 
that. Will it not provoke the people of Punjab; 
whether it is Sikhs or Hindus? What is this 
merger? Does it not imply creating a Hindu 
majority Stale? Does it not imply the isolation 
of the Sikhs? This is what Jaye-wardene is 
doing? This is what is being done in Sri Lanka 
by Jayewardene. He is shifting all the 
Sinhalese to the Tamil areas, destroying the 
Tamils. This is a very malicious demand. I 
would ask the Home Minister, both at the 
politieal level and at the administrative level, 
to tell the Chief Minister of Haryana to desist 
from making such malicious statements. 

Now, about the Anandpur Sahib Resolution. 
The Prime Minister has taken a conciliatory 
attitude. He has not demanded that the Anandpur 
Sahib Resolution should be withdrawn 'Sikhs as 
a nation' contained in it should be withdrawn. 
Other issues connected with Centre-State 
relations can be referred to the Sarkaria Com-
mission, and the Akali leaders can make their 
submissions to the Sarkaria Commission, which 
will examine them and expedite its decision, with 
particular reference to Punjab and its special 
issues requiring immediate attention, as'in the 
case of Jammu and j Kashmir, because this is 
also a sensitive border State. The terms of the 
Sarkaria Commission can be modified to satisfy 
the Sikhs, not basically but to that extent, in 
regard to Cenh-e-State relations. 

About the economic situation, don't go by 
the budget prepared by some administrators. 
The availability of funds required for 
economic development of the State should not 
depend on the package settlement. Let it take 
its own course, but the economic projects 
should be immediately star-'ted. Whether it is 
the question of river waters or construction of 
Trifein 

dam or location of some factories, al these 
works should be started imme diately to give 
confidence to tb people of Punjab, whether 
they are thi Sikhs or the Hindus. This will 
sho? that the Central Government i earnest 
and serious about reachinj a  settlement. 

At the  same  time,      I will  appca to the 
Government to take the help o: the  opposing  
parties   to  bring  aboul a change in the attitude 
of the AkaJi leaders. I hope the Government 
will take  speedy  action to  release  othcn also, 
I do not want to mention their names. As many 
as possible should be released so that they can 
sit together, consult   and  create  a   condition    
for a peaceful settlement. A settlement is 
necessary but that settlement will be possible if 
Akali leaders also took the initiative   and  
responded.  There      is, however, some 
disappointing and disquieting news coming 
from the Shiro-mani  Gurudwara  Prabandhak    
Committee.   It  has  passed    a    resolution 
demanding  ttfet all the    army    men who 
entered the Golden Temple     on June 5, 
should be declared as traitcrs. What does it 
mean? Similarly, it says that   those   whof  
deserted   the   army should  be    honoured.  I  
can    understand their demand with regard      
to relief for those victims, that is right, there 
should be no hesitation  to accept that demand. 
But to demand like this, does it show    any    
change    of heart in favour of unity or change 
of heart towards Khalistani terrorism? It is 
Khalistani  terrorism,  not an  ordinary 
..terrorism, they have a particular aim. So, what 
is the attitude of    the Shiromani    Gurudwara    
Prabandhak Committee? 

Yesterday a mention was made by some 
Members and today also I think Mr. Darbara 
Singh pointed out that they have allotted a 
fund of Rs. 2.5 lakhs. It may be a small 
amount, but for what purpose is it allotted? It 
is allotted for the nefarious purpose of giving 
arms. How can we, as a nation tolerate this? 
Do 
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they want to terrorise one particular political 
party to reach a settlement conceding their un-
reasonable demands? The nation will not 
tolerate it. It is the nation's issue, not of a 
particular political party or a particular 
Government. So, I will appeal to the Akali 
leaders and the SGPC leaders to re-think, take 
this opportunity, and the opposing parties and 
the nation will be with them. Whatever may 
be the intransigence or the attitude of the 
Government, they may think that you are the 
vanquished and they are the victor, but that 
attitude is very dangerous. Today they may be 
vanquished, but don't think they are in a small 
minority. They are a powerful community and 
a powerful minority. So. I will appeal to the 
Government and also o the Akali leajders to 
try to take the help of opposition parties. They 
must also take the help of all those opposition 
parties who are pledged to safeguard the unity 
and security of the country so that the problem 
can be contained. Even if you are not able to 
settle it immediately, at least it should be 
contained. Some truce must be there. The 
problem should not be allowed to escalate. 
The dangerous possibility is both in words and 
deeds. There is a tendency to escalate. This is 
neither good for the country nor for the 
Government nor for the Akali leaders. 
Therefore. I appeal to all the Akali leaders, on 
behalf of my party, to take a serious view 
about the future of this country, future of their 
own community and of their State and try to 
respond to the call of the Prime Minister. 
Thank you, Madam. I am sorry, I have taken 
some more time. 
SHRI V. GOPALSAMY: Madam Deputy 
Chairman, days were there when Sikh youth 
participated in lational sports and games and 
came with flying colours. They we're greeted 
and applauded throughout by ill sections. 
Days were there when Bhangra    dance    
conducted    in    the 

cultural festivals was welcomed by all 
sections. Days were there when the enemy 
cannons roared in the North-west frontier and 
brave Sikhs shed their blood. Their valour and 
sacrifice was honoured and greeted by all 
sections throughout. Days were there when 
Sikhs participated in the festivals of Hindus 
and Hindus participated in the festivals of 
Sikhs. In every Hindu family there were some 
Sikhs also. Gone are those days. Now in every 
household of Sikh community there ds 
nothing but anger, there is nothing but 
anguish, there is nothing but distrust, there is 
nothing but deep sorrow. And Hindus are 
migrating from 'Punjab, coming out of 
Punjab, and Sikhs are migrating towards 
Punjab. This is going on. And my friend, Mr. 
Mohunta has said that in the countryside they 
are wearing saffron turbans and they are for 
some sacrifice. 

On the eve of the December poll, there was 
a message from the Congress platform: "Don't 
support the Anandpur Sahib Resolution. The 
opposition parties are supporting the 
Anandpur Sahib Resolution and they want to 
divide -the country. There are sessionist forces 
and Opposition is supporting the sectarian 
forces". There is a press release of the Sikh 
Forum which has appeared in the Indian 
Express: "Here is the Anandpur Sahib 
Resolution". If some portions are objected to 
by Mr. Rajiv Gandhi and by Mr. Darbara 
Singh, why don't you give a press release, 
"these are the objectionable portions of the 
Anandpur Sahib Resolution?" As far as the 
demand for- more powers for States is 
concerned, as far as the demand for States 
autonomy is concerned, I belong to a party 
which whole ' heartedly. supports the Resolu-
tion. Mr. Panicker has stated in his speech that 
there is a demand in the 
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[Shri V.  Gopalsamy] 

Anandpur Sahib Resolution for separate 
identity of the community. What is wrong in 
it? The originality of the different ethnic 
groups of the different cultural groups of the 
different linguistic groups, of the different 
racial  groups  should   be   maintained. 

SHRI DARBARA SINGH: Do you accept 
that there should be a separate nation and 
separate constitution for the Sikhs? 

SHRI V. GOPALSAMY: No, not separate 
nation, Mr. Barbara Singh. According to 
Marxist philosophy there are different 
nationalities in this country. So I am not for a 
different nation. But when they want to 
maintain their own identity, what is, wrong in 
it? I am for it. If you call me anti-national I 
am prepared- to welcome that I am for a 
separate identity of my own culture, of my 
own ethic pace, of my own language, of my 
own linguistic entity. What is wrong in it? 

You stated that unless they withdraw the 
Anaadpur Sahib Resolu tion. there wiH be n0 
more talks. You have bungled. You have now 
Dunki-red. You have been issuing contradic-
tory statements. You have been issuing a 
statement on a platform and coming to 
Parliament House and giving a contradictory 
version. And what happens? A sense of 
alienation, a sense of isolation is setting in 
throughout the Sikh community. Don't shut 
your eyes to realities. Try to see the writing 
on the wall. 

Whenever attacks came from the north-
west, Punjab was the buffer. They shed their 
blood; they were in the front line. Now you 
have lost your grip on the north-east, you 
have lost your grip on Kashmir and 

you are losing your grip on Punjab. This ,,is a 
danger signal. Why is this sense of alienation, 
this sense of isolation setting in? Who are the 
guilty?  , 

AN   HON.  MEMBER;   The  Akalis. 

SHRI V.  GOPALSAMY:     Not  the 
Akalis, there is a dierent story, mister, Please 
listen. All of you have spoken, I am the last 
speaker (Interruptions) ... You have to listen 
to. me. Who are the guilty? What happened in 
the aftermath of the sad assassination of 
Madam Gandhi? Rampage, unprecedented 
rampage. By whom? By vandals, by thugs, by 
hooligans, the' hooligans swooped on every 
Sikh household, maiming, killing, raping, 
molesting and what not. Under the very nose 
of the Central Government, for three con-
secutive days and three consecutive nights it 
was going on. What was the police doing? 
They were idle spectators. What was the 
Army doing? They were not given the powers 
to 
handle *he situation. Th;s has come out. You 
are not prepared to order any judicial inquiry. 
This is a report by the People's Union for 
Democratic Rights and the People's Union for 
Civil Liberties. Who are the guilty? 

My hon. friends from the Treasury 
Benches should not get shocked and 
surprised to hear that this is a dark chapter 
about the Congress (I) Party. This is by an 
eminent Jurist and here is a report. I quote 
from the Indian Express dated 17th Maich 
Under the caption. The time has come..,   Mr. 
M. V.   Kamath   writes;— 

"A Citizens' Commission composed, if 
you please, of such eminent  men  as 
former    Supreme 
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Court Chief Justice, Sikri, former Foreign 
Secretary and UN negotiator, Rajeshwar 
Dayal, former* Ambassador and Vice-
Chancellor of Aligarh University, Badruddin 
Tyabji, former Governor, Govind Narain 
and former Home Secretary Srinivasa 
Varadhan, having taken its own independent 
evidence, has made this observation. 

'Many who came forward to relate 
their experiences and provide eye-
witness accounts to the Commission, 
have specifically and repeatedly named 
certain political leaders belonging to the 
ruling party. These included several MPs 
in the outgoing Parliament, members of 
the Delhi Metropolitan ' Council and 
members of the municipal coipor-ation, 
Scores of political functionaries jn local 
areas or blocks and area pradhans were 
also named They have been accused of 
having instigated the violence, making 
arrangements for the supply of kerosene 
and other inflammable material and of 
identifying the houses of Sikhs. Some of 
them have also been accused of 
interceding with the authorities to obtain 
the release of their followers who had 
been arrested for various crimes.'" 

People were burnt alive after pouring 
kerosene on them—innocent Sikh3. Whoever 
commits a murder, I condemn it; I condemn 
violence. Mr. Man-chanda, the BJP leader, 
was killed the other day. I share the grief of 
his widow and her children. I condemn those 
terrorists. They do not deserve to live in a 
civilized society. 

I would say!   But the   same   vandalism 
was committed in Delhi against   innocent 

Sikhs.   By whom?   By Congress(I) VIPs 
and functionaries. ... {Interruptions) . .. This 
is the report. ... (Interruptions) ... This is the 
report which has reached the door of every 
Parliament Member—that the vandalism, the 
rampage, was done by the Congress(I) 
functionaries in Delhi. This is the report. This 
is the report of the inquiry commission. For 
three days and nights it was done. ... 
(Interruptions) ... You are responsible; you 
are responsible...   (Interruptions) ... 

SHRI PARVATHANENI UPENDRA: 
Why don't you order a judicial inquiry? ... 
(Interruptions) ... If names are mentioned, go 
for a judicial inquiry. 

SHRI V. GOPALSAMY: Mr. Rajiv 
Gandhi—Mr. Clean—is not prepared for a 
judicial inquiry. That is why you are not 
prepared to order a judicial inquiry. ... 
(Interruptions)... You ate responsible. The 
Congress (I) is responsible for the rampage for 
three days and three nights in Delhi. It is 
written here. I don't want to name them. But 
names are given; MPs' names are given in the 
report. They don't belong to the opposition 
parties. The persons do not belong to the 
opposition parties. They are not politicians. 
They are Judges, eminent Jurists who have 
given the report.   You were responsible. 

Madam Deputy Chairman, when Mahatma 
Gandhi was assassinated, some rumours were 
spread that a Muslim had committed the crime. 
Immediately ihere were clashes. What 
happened, you know. Immediately, all the 
political leaders were invited to make a call to 
the public to bring peace, to bring amity, to 
bring harmony between the communities. Even 
our late Periyar and Anna were invited to make 
a broadcast over the radio. What happened 
now? For three days and nights what was 
going on? Innocent Sikhs, women, children, 
kids were burnt alive. This has happened. You 
are laughing when I describe the horrors. But 
the history is going to laugh at you.    You are 
going to lose 
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[Shri V. Gopalsamy] Punjab," I warn you. 
You are going to lose Punjab, I warn you. 
You arc laughing. How much they would 
have cried, the innocent widows, the innocent 
children. . . 

THE DEPUTY CHAIRMAN: Now 
you wind up.  

SHRI V. GOPALSAMY :... when they lost 
their bread-winners. In Delhi it took place. It 
did not take place in a remote, dark corner of 
Africa. But it took place in the capital city of 
India. This is the report. If you have any guts 
and courage, you order a judicial enquiry. 

SHRI DARBARA SINGH : Have you ever 
noticed what happened in Amritsar? 

SHRI V. GOPALSAMY : I condemn th» 
killings. Whenever a killing is committed by 
anybody, I condemn it. I condemn the killing 
and the terrorist activi'ies. But the same 
terrorism was committed by the ruling 
Congress Party in Delhi. (Interruptions) I 
condemn the terrorists. Equally I condemn the 
terrorism committed by the Congress (I) party 
in Delhi under the very nose of the 
Government for three cosecutive  days.     
(Interruptions) 

SHRI NIRMAL CHATTERJEE : Why do 
you not have a judicial enquiry? 

»SHRI V. GOPALSAMY: Lt. Gen. Jagjit 
Singh Arora led the troops towards Dhaka . . . 
(Interruptions) 

THE DEPUTY CHAIRMAN : Please sit 
down. 

SHRI PARVATHANENI UPENDRA: It is 
really sha'mvful on the part of those 
belonging to the organisation of Mahatma 
Gandhi to conceal it. .Let them have a judicial 
enquiry. 

SHRI V. GOPALSAMY : There should be 
a judicial enquiry by a Supreme Court Judge. 
Are you prepared to take the challenge? You 
order a judicial enquiry by a Supreme Court 
Judge. 

THE DEPUTY CHAIRMAN : If you do 
not wind up your speech immediately, 1 will 
order that you will not go on record. 

SHRI V. GOPALSAMY: The N.S.A. 
provisions have been violated in Punjab. I 
quote from the "INDIAN EXPRESS" dated 
March . . . 

THE DEPUTY CHAIRMAN ; Please 
conclude now. 

SHRI V. GOPALSAMY : I am concluding 
within two minutes. These N.S.A. provisions 
have been violated. 

THE DEPUTY CHAIRMAN: Please sit 
down. 

 
SHRI V. GOPALSAMY: If you are in-

terested, you take the report from me. 
(Interruptions) 

THE DEPUTY CHAIRMAN : Please sit 
down. Let him make the point of order. 

 
SHRI V. GOPALSAMY : This is not a 

report by any mean politician. This is "a 
report by Judges. 
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SHRI NIRMAL CHATTERJEE: We want 
a ruling on that point of order. He has 
torgotton the rules. 

THE   DEPUTY      CHAIRMAN:     Mr. 
Gopalsamy, you have  taken    more    time than 
allowed to you.   You please wind it-up without 
any reading, without any quot-ing. 

SHRI V. GOPALSAMY: This is a 
pertinent point regarding N.S.A. 

THE   DEPUTY     CHAIRMAN :     Mr. 
Gopalsamy you cannot    quote    unofficial 
records. 

SHRI NIRMAL CHATTEREE: Why he 
should not quote . . .  {Interruptions) You 
show me your ruling. 

THE DEPUTY CHAIRMAN: He should 
wind up. This is my ruling. You can sec the 
records. 

SHRI    PARVATHANENI   UPENDRA: 
We want to know whether we should quote 
this   or not. 

SHRI   NIRMAL   CHATTERJEE :     We 
want a ruling whether unofficial records 
should be quoted on the floor of the House or 
not. In the morning, how Mr. V. P. Singh has 
quoted so many unofficial records. 

SHRI V. GOPALSAMY: N.S.A. provision 
has been totally violated. 

THE DEPUTY CHAIRMAN: You may 
please wind up. 

SHRI V. GOPALSAMY: I will take only 
two minutes. 

SHRI DEBA PRASAD RAY (West 
Bengal): Madam, I understand your ruling has 
been to ask Mr. Gopalsamy to sit down.. • 
(Interruptions) ... 

SHRI V. GOPALSAMY: You ^re uol the 
Deputy Chairman to give the rul^. I know 
how to respect the C::dk, I.: the Deputy 
Chairman tell me to sit down, I Will take my 
seat. But you cannot decide it.    
(Interruptions) 

THE DEPUTY CHAIRMAN: Let the 
Horn;  Minister reply.   (Interruptions) 

SHRI V. GOPALSAMY: 1 am waiting for 
his reply. Madam, before I conclude, I want to 
make these demands to the Government. 

They should have courage to order a 
judicial enquiry by a Supreme Court Judge. 
The Government should release all the 
detenus immediately. Ootherwise,.. . (in-
terruptions) . . . The guilty are sitting that tide. 

SHRI DEVA PRASAD RAY: Madam, I 
am challenging him, let him prove that even a 
single Congressman was associated with 
Delhi riots. 

SHRI V. GOPALSAMY: You read the 
report. 

THE DEPUTY CHAIRMAN: Mr Mur-
lidhar Chandrakant Bhandare. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE   (Maharashtra):  Madam,   De-
puty Chairman,  I think this is   an occasion   
when  we  should   try  to  leave    out passions  
out of  our  debate,   because  this is   a   too   
serious   a   problem   which   can neither be 
clouded by passion nor begged down by any  
fervent   fervour or  bias for or    against one 
party or the other.    One must realise that this is 
a problem which is going to face the country 
for quite some time    to   come.     And   unless   
we   are   extremely  responsible  and  
responsive to  the sensitive   nature  of  the   
problem,   we   will be  failing in our duty 
particularly to this House  and  also  to    the  
nation.   But  this problem  must  now  be  
looked   at   in    the back drop of certain very, 
very important landmarks   in  the  history  of  
our  country Those three landmarks are:  (I) 
The Blue 

353              MoU'      Peking [27    MAR.   1885]        on 6-10-83 Ufa 354 
jvootuuun  OS 0j the Constitution in 
Pfociuiii^ttOij relation the State o; 

issued by Pre*ident                                                  Punjab 



 

[Shri Murlidhar Chandrakant Bhandare] 
Star Operation of June, 1984; (2) the dastardly 
assassination of our revered leader Indiraji on 
31st October, and (3) a free democratic 
elections of December, 1984. Because today 
the people of our country have given a definite 
mandate to this Government and also to 
everybody in this House as to how this 
burning problem can be solved. If we do not 
solve this problem, in the light sbown to us by 
our sagacious, democratic and freedom loving 
people to maintain the unity and integrity of 
this country, we will be guilty of great breach 
of faith which the people have placed in us. 
Therefore, I am pained when insinuations are 
made from the other side.   Baseless 
allegations are  made. 

SHRI V.  GOPALSAMY: Not by me. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: I am coming to you. If any 
Member has tried to bring in lot of passions, I 
do not know for what. I mean, by putting 
Lanka on fire he is trying to get something 
here. The point which I am making is that the 
matter on which the right hon. Member, Mr. 
Gopalsamy has made his speech is not correct. 
In fact, I must pay my compliment to a 
maiden speech by Mr. Shan-tomoy Ghosh for 
the reason which he brought—for the sobriety 
and the forih-rightness which he brought in 
his speech. Tt was sn constructive that I think 
we could take a lead from the hon. Member 
who has made his maiden speech in the House 
today. 

Now. therefore. three or four things must 
be ken in mind. The first and foremost. . . 

SHRI   DEBA      PRASAD   RAY:     Mr. 
Gopalsamy  also  deserves to  be congratu-
lated. 

SHRI Ml^' 'DHAR CHANDRAKANT BH 
AND ARE:   t  will  come to him later. 

THE DEPUTY CHAIRMAN: Please do 
not  interrupt. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: The first and foremost thing is 
that the solution must be such as will not only 
preserve but promote and enhance the unity 
and integrity of the country. We have proved 
ourselves not only to be the largest but, I 
believe, the best democracy and anything 
which tries to affect that rule of law, that basic 
structure of democracy must be put down with 
an iron hand. And if we fail in that, we will  
be letting down our people. 

The second thing is that there is no room for 
making ad hoc adjustments on this point. I am 
not saying that the Government should not be 
flexible. We should have a flexible attitude 
because in the very nature of things, this 
problem has to be solved through discussions, 
this has to be solved through adjustments, this 
has to be solved through compromises. 
Therefore, it will not pay any party to take a 
very rigid and unalterable stand. If this is to be 
done, then I would say that we must eschew 
all those things which will be a threat and 
danger to the democratic process of settling 
the issue by bilateral negotiations. One clearly 
sees what is in the air. You just see how it 
happens. The young, dynamic Prime Minister 
made a promise to the people that he would do 
everything within his power to solve this 
problem. The first thing he has done is that he 
has appointed a committee of the senior-most 
Ministers. That committee—T have read from 
the papers, and the hon. Home Minister has 
also said it—is going to tour the whole of 
Punjab to build up a climate of confidence. 
Then the Prime Minister himself visited 
Punjab and made certain economic 
concessions, which will go to show that 
whatever may have happened in Punjab, our 
Government is not going to hold it acainst that 
State, but it wants to see hat the State gains 
prosperity and develops further and further. 
And I must say that we are prtv^d of the Sikhs 
because they are the brave ones,    they are the 
gallant 
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ones. And to me who comes from Bombay, a 
mini India, which finds no difference between 
a Hindu, a Sikh, a Muslim, a Jew and a Parsi, 
to me the carefree nature of a Sikh, a Sardarji 
himself telling Sardarji jokes, is ever a matter 
of joy as well as pride. Therefore, it pains us 
when we look at the divide between the two 
communities. I think only a secular party, a 
democratic party, a socialist party like the 
Congress can really bring about a union on 
the more sound footing  of  secularism. 

The second point — the first is about unity 
and integrity — is upholding democratic 
principles. Therefore, the solution must be by 
negotiations and any act of terrorism must be 
firmly put down. And when we are creating a 
situation for dialogue by the release of Mr. 
Longowal and others, with a promise of 
further release in the near future, what do you 
find? One of them just'goes and presses the 
bell at Mr. Manchanda's door and when he 
opens the door, he is shot down. This is a 
deliberate attempt to see that the door of 
negotiations is bolted once and for all. And if 
this is the climate which any party is going to 
create, which any party is going to tolerate, 
which any party is going to support or connive 
at, then I think we should refuse to negotiate 
with such a party. They must accept the basic 
principles for which our country stands for 
which our people stand. This is the second 
aspect of the matter. 

The third aspect of the matter is that this is 
no time for riecemeal concessions. I have 
listened to Mr. Khushwant S'wh He is not here 
at the moment. He himself says in every 
speech, and I have got extracts of all his 
speeches, to point out that even he does not 
know just what the Akalis want. The Akalis 
have placsd themselves in a position where (a) 
they are not united, and (b) even if they are 
united, they are not agreed upon many of the 
things which are necessary for a  right find 
just solution of the problem. 

Therefore, my third appeal to the Government 
is that no piecemeal negotiation will help, let 
us have once and for all a package deal which 
will settle all the outstanding issues, whether 
they be territorial, whether they be economic, 
whether they relate to water dispute, whether 
they relate to some of the fringe religious de-
mands which are still there. Let us solve them 
one and all, once and for all. This is the next 
point I am making. 

As has been rightly impressed on this 
House by someone for whose secular views I 
have the greatest esteem, Sardar Darbara 
Singh, I think we must end this politics of 
religion. We in our country who pose to be 
secular, will not permit this politics of religion 
to come in, and the seeds — what seeds! it is 
a big tree now; it has grown into a poisonous 
and venomous tree now—must be smashed. 
You find the provision in the budget of the 
Sikh Gur-dwara Prabandhak Samiti 
apparently of lakhs, but hidders of crores, for 
military training and if we are going to shut 
our eyes to all these things, then I think we are 
again going to miss the bus and our fellow 
citizens will not pardon us for ignoring this 
stark reality which is facing us. These are the 
few things which I wanted to say. 

There is something which has been said 
about what happened on the 1st, 2nd and 3rd 
of November. On the 31st October nothing 
much happened; only a few cars were burnt 
but nobody was really hurt. I must say I as an 
Indian hang my hsad in shame when I think of 
those occurrences and I don't think any 
Congressman will have any different feeling 
on that point. All that I can say is that we 
must see and we must try to see that these 
things are not repeated ever in our country. I 
cannot forget that with the corpse of his 
mother on one shoulder, the young Prime 
Minister shouldered this great burden of 
misery when the whole of Delhi was set afire; 
he went out before the funeral of his mother, 
visited the sites, brought in military, and I 
don't think anybody else in any other country 
could have 
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fShri Murlidhar Chandra kant Bhandarej 
succeeded in putting down this sort of  carnage 
in such a record time as our young Prime 
Minister acheived this, and full tributes must be 
given to him for that. Of course, people go on 
making this demand or that demand. I do not 
want to say anything on (hat. 1 can produce any 
report. Let then-! not pay too much attention to 
this because I come from a city where 
occasionally these things happen, even worse 
linings happen. (Interruption) I can tell you in 
1969 wc had the Bhiwandi riots. Madam, you 
know of it. And we had a . ommission of 
inquiry appointed. Justice Madon, then Judge of 
the High Court and later Chief Justice of the 
Bombay High Court and now a Judge of the 
Supreme Court, presided over that commission 
and after three years the report came. Nothing 
happened. Then we had recently Bhiwandi riots 
again. 1 myself and you, Madam Deputy 
Chairman, worked day and night during those 
days and yet we have not appointed a 
commission of inquiry for those riots. 
Therefore, 1 do not think that unless you 
appoint a commission of inquiry you get the 
truth. May be I am told that there are some 
names mentioned. I do not know whether it is 
true or false. Whatever it is, they have been 
returned with such an overwhelming majority in 
the election. The people have tried them and 
given them a clean chit. .. 

SHRI PARVATHANENI UPENDRA: 
Not all of them have contested elections- 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: The person whose name has 
appeared has contested and got a maojrity 
even beyond my i magination. The point I am 
making is that I am not against any judicial 
enquiry... {Interruptions) _ 

SHRI K. MOHANAN (Kerala): Ts 
majority  the criterion? 

SHRI P. BABUL REDDY: In Andhra 
Praf'r?h your party was defeated. Theie-fore, 
the people there are against you? 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Madam, I want your pro-
tection. I did not interrupt ihenj when they 
were speaking. 

These names have been quoted by .he 
peoples court and their is no use shutting 
your eyes to that. I am not against the 
Commission of Inquiry. But it has a 
limited effect. I do not know how far 
this demand for a judicial enquiry is 
really a bona fiicle one. Are they not 
providing another tool to foment an at 
mosphere of uncertainty or to foment an 
atmosphere even of hatred among diffe 
rent communities? I am not agamst find 
ing out the truth. I said in the beginning 
that I hang my head in shame. If you 
feel that yd.t need truth to be found out.., 
(Interruptions). I think you have some 
perverse joy in churning an ning... 

SHRI    V,    GOPALSAMY      You    are 
o   in  your  ideas;    tl hy you 

arc   against  any  judicial enquiry. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE:    Madam, i: may appear to 
be rather odd and strange. But I must put it on 
record. We have had so many communal riots, 
whether they are in Bombay or in U.P. or 
elsewhere. Has any man gone to jail after the 
report of the commission of inquiry or after a 
triai? The trial goes on for two or three years 
Once the wounds have healed and scars have 
disappeared, there is always a genuine danger 
that the wounds will ^:gain fester, if 
something of that kind is done. I am not 
against punishing the guilty. You do it swiftly 
if you can. All these things, aft:r a vvhi e, are 
forgotten and it is not desirable to rake up the 
pas!. Let us not rake up the past. Let us try to 
buiid up an India which is free from 
communal hatred. This is a psychological 
problem. My Sikh friends are today in a 
psychological trauma. I do not think we will 
be serving their cause either by repeating 
these things. 

SHRI K. MOHANAN: In Delhi it was not 
a communal clash or communal riot. 
Everybody knows that. 
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[Shri Nirmal Chatterjee] 
of order. Mr. Bhandare, please excuse me.   I 
am on a point of order. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE:    On a point of order? 

SHRI NIRMAL CHATTERIEE : Yes, but 
not on your speech. Madam, is it permissible 
for any Member to state in the House that if 
you** ** ** **? Is it permissible? Yesterday 
also, Madam, he sh'buted like this. I want to 
know this from you. (Interruptions) Where is 
the Leader of the House? You ask him. (ln-
terruptions) We will approach the Chail-man 
today.   (Interruptions) 

SHRI PARVATHANENI UPENDRA: He 
should withdraw that remark. (Interruptions) 

THE DEPUTY CHAIRMAN: Order, 
please. (Interruptions)       Mrs.      Alva 
please ask the Members on your side to sit 
down. (Interruptions) Otherwise, I cannot 
hear or speak.  (Interruptions) 

SHRI NIRMAL CHATTERJEE: He was 
shouting from there and it is a threat to an 
individual Member. Unless he withdraws it 
and expresses his regret, it is uo use. 
(Interruptions) You give your ruling. We 
want your ruling. (Interruptions) It is a point 
of order. (Interruptions) 

THE DEPUTY CHAIRMAN: I will 
request all the honourable Members to sit 
down.    (Interruptions) 

SHRI NIRMAL    CHATTERJEE:    You 
talk to the Leader of the House. (Inter-
ruptions) Is it the ruling party? (Interruptions) 
Today, he is threatening a Member.    
(Interruptions) 

SHRI PARVATHANENI UPENDRA: 
Madam, you give your ruling. 

SHRI NIRMAL CHATTERJEE: Is this the 
way to improve parliamentary standards? 
(Interruptions) The ruling party must ask him 
and he should express his  regret.     
(Interruptions).     He     should 

party must ask him and he should express 

express his regret or should withdraw it. 
Unless this is done, we do not come back. 
(Interruptions) 

THE DEPUTY CHAIRMAN: I would like 
to know what the Minister of State for 
Parliamentary Affairs has to say on this. 

THE  MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS        (SHRIMATI     MARGARET 
ALVA): Madam, I would like to say that if 
there is anything that is unparliamentary on 
the record, it is in your discretion to have it 
expunged. You may examine the record and 
expunge it. (Interruptions) 

SHRI NIRMAL CHATTERJEE; That is 
not enough. Madam Minister, that is not 
enough.  (Interruptions) 

SHRI K. MOHANAN: He must withdraw 
it.   (Interruptions) 

SHRI     NIRMAL  CHATTERJEE:     He 
is abusing me today. Tomorrow he may 
abuse somebody else.    (Interruptions) 

SHRIMATI MARGARET ALVA: So 
much has been shouted on both the sides. 
(Interruptions) 

SHRI NIRMAL CHATTERJEE: In the 
name of parliamentary democracy, he should   
withdraw   it.   (Interruptions) 

SHRI PARVATHANENI UPENDRA: 
Kindly give  your ruling. 

THE DEPUTY CHAIRMAN: Please sit 
down. (Interruptions) All of you. please sit 
down.    (Interruptions) 

Please sit down. I cannot shout like you. 
Please let me speak. I will see the record and 
if anything is derogatory to any  Member, I   
will expunge it. 

SHRI PARVATHANENI UPENDRA: 
For the benefit of the hon. Member, you 
should also issue a warning to him. 
Otherwise, tomorrow he will threaten you 
also. 
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SHRI N1RMAL CHATTERJEE: He 
should express regret or we will walk out.   
This thing cannot be permitted. 

SHRI PARVATHANENI    UPENDRA: 
What is there to    check in   the    records? 
You have heard him properly. 

SHRI MURLIDHAR CHANDRAKAN I' 
BHANDARE: I must make a fervent appeal 
to the opposition.... 

SHRI PARVATHANENI UPENDRA: Not 
to the opposition. Make it to your own 
colleague. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: I am not making an appeal to 
them not to raise points of order. I am only 
making an appeal to them to change their 
attitude to the Punjab problem. I think the 
Government has shown its anxiety and its 
determination to consult the opposition at 
every stage whenever it is necessary. It is only 
a question of stage. If you consult them today 
when there is nothing to consult, I do not 
think that consultation will have any meaning. 
It is only when there is something to consult 
that the opposition has to be consulted. I am 
quite sure—I don't think I have to appeal to 
the hon. Minister of Home Affairs — that he 
will keep on consulting the opposition as 
often as is necessary to biing about a 
permanent and lasting solution to this 
problem. At the same time, I will appeal to 
the opposition not to run with the hare and 
hunt with the bound. (Time bell rings). They 
should really look beyond small narrow gains 
for the time being and help in bringing back 
the nation out of this traumatic experience. I 
think all the parlies will join together in 
providing the healing touch. This great India 
which has achieved harmony through such 
great diversity will continue to be even more 
harmonious in years to come. For the 
Government, I will say that the best bet for 
them seems to be to crush the extremists and 
encourage the moderates. I Know that all 
Sikhs are not Akalis and all Akalis are  not 
extremists.    But  a  situation has 

come where the moderates have lost their 
control and the extremists are still in control 
of the situation, which must be changed at the 
earliest possible. I think the Government will 
continue to release more and more people 
under detention on the basis that those whom 
the Government does not intend to prosecute 
should bc-released. I hope that soon we will 
have an occasion to bury the past and buiid up 
a glorious future for a united India which will 
be and which has been the envy of the rest of 
the world. Thank you, Madam. 

THE     DEPUTY     CHAIRMAN:     Mr. 
Khuswant Singh has already spoken. Please 
be brief.    Only three minutes. 

SHRI  GHULAM    RASOOL    MATTO 
(Jammu and Kashmir): Madam Deputy 
Chairman, it is really painful that wc must 
today sit here to give another extension to the 
President's rule in Punjab. I would have very 
much liked that the popular Government 
should have becu restored and whatever they 
could do, it would have been better than the 
President's rule. So may Governors have been 
changed. It would have been better if popular 
rule had been restored there. We are also 
seeking to pass the budget today. But that is 
also an important thing to be done because 
Punjab has to go along the path of progress. 
Madam Deputy Chairman, Kashmir is the 
worst affected part as a result of the Punjab 
impasse, All our tourist traffic to Kashmir and 
from Kashmir passes through Punjab. All our 
merchandise to Kashmir passes through 
Punjab. So. when we heard the other day the 
news that the Akalis are going to launch an 
agitation from the Vaisakhi day. it has begun 
a shiver in our spine because of the simple 
fact that it is precisely the time when our 
tourist season starts. I would urge the Prime 
Minister. I would urge the Home Minister to 
kindly see to it that things are not escalated 
and thai the agitation is not started by them in 
Pupjab on the Vaisakhi day as they have 
announced. 
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Madam   Deputy     Chairman,   oui Farooq      
Abdullah   has   issued   an from  Poonch  only  
yesterday  to  all AkaJis  and  the  Akali  leaders  
to  respond lo the invitation given by the Prime 
Minister and have    a negotiated settlement of 
this issue.     1    think this is the mo pitious time 
for a settlement of th« jab issue.    But at   the 
same time  I say that    the Prime  Minister as  v. 
the Home Minister have to    do son) uage the 
hurt feelings of the And,  I    think,  it   will  not    
be  degrading the dignity of the Government or 
way compromising its stand on the is a    judicial 
inquiry in the post-Indira Gan-d! '   assassination 
riots  is immediately  ordered for. 

Madam   Deputy Chairman,  the    second 
point  that   I   have  to  make  is  thai 
Home Minister is making  announ>„ 
that     he      is     going   to     release      the 
A kalis very soon. I 

 
Madam, the third point that I wa make and which 

has been made by the hon. friends in the Opposition, 
particularly Mr. Kalyanasundaram is that it is very 
important for the Government to take  the  
Opposition   into   confidence 

it they should use their good offices in 
bringing these Akalis and others to the negotiating 
table. Nothing will be lost. After all, the 
Government has its own stand. And if it helps (o 
achieve that objective and when thai objective is to 
achieve peace in Punjab which is a very important 
thing to be done, they should take them into 
confidence and use their good offices. I think, the 
Home Minister will respond to our request and take 
the Opposition into confidence so that their good 
offices are used to bring the Akalis to a negotiating 
table. This is very important   and  that  atmosphere  
has  to    be 

created. And these are the only few points 
that I have to make. And I have no objection 
if the Budget is passed be-cause there is no 
other alternative for it. But we have not liked 
the extension of the President's Rule. If there 
had been a popular government by Sardar 
Durban Singh or anybod) else it would have 
been better because this will be creating a 
bad precedent. And I hope this will be the 
last instalment of extension of the President's 
Rule in Punjab. Under no circumstances 
would this House be allowed to pass another 
extension for the President's Rule in Punjab. 
Thank you, Madam. 
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SHRI S. B. CHAVAN: Madam Deputy Chairman, 
I must express my gratitude to all the hon. Members 
in spite of the fact that they have been mainly 
responsible for generating a kind of heat which I 
never expected in this kind of a deba'e of a very 
serious nature. 

In a way, it is a very good opportunity for hon. 
Members to speak and for the Government also to 
properly assess as to what are the different shades of 
opinion even among the opposition parties. We come 
to know about the different kinds of opinion through 
this kind of discussion. Madam, I am not very happy 
at the way some of the hon. Members spoke here, 
Members who would otherwise have been very 
sweet with me. But the way they spoke during the 
course of this debate clearly indicated as to what is 
their thinking even on national issues which require, 
in fact, no party affiliation; we, as Indians, should 
come together and try to find an amicable solution to 
such a serious problem. But I am sorry to say. The 
way some of the hon. Members spoke created a 
doubt in my mind. I was having an exercise of 
calling some of the Members of the Opposition, 
discussing matters with them and at a later stage, we 
also thought that it is necessary that they should be 
fully involved at the final stage of finding solution to 
the problem. But if this kind of attitude is going to be 
taken, if this is the kind of attitude, this creates a 
doubt in my mind whether this is going to be really 
helpful in finding a solution. Madam, I may tell you, 
at this stage. 

Some hon. Members have referred to political 
advantage being taken by the ruling party. In this 
connection, I may tell you what happened when 
matters had come to such a stage, ultimately, when 
a solution was almost in sight. I think, hon. 
Members will appreciate the fact. Most of us are 
aware that those who come for discussions are not 
the Snal authority. They have to ask somebody else. 
Not only in the party. But sometimes, there are 
forces which are working. 



 

[Shri S. B. Chavan] 
I am not talking only about the extremists. 
Everybody who has anything positive to say is 
terribly afraid of his life. As I said, there are also 
other elements. Apart from the extremists, there are 
other elements also who are interested in creating 
destabilising conditions in our country. Some of our 
neighbours, some of the other powers, would like to 
see India become weak. India  become destabilised, 
who are not interested in the solution of this 
problem. Whenever we found that a solution was in 
sight, some of the negotiators who had come to the 
negotiating table went back on their stand and they 
completely look a new turn. They put forth some 
new demands and this is how things have been 
happening. 

Madam. 1 must also say this at this stage. I won't 
be surprised if some of the violent incidents which 
have taker, place in Punjab, have some kind of a 
connection with the type of atmosphere which has 
been created after the release of some of the 
detenus. The Prime Minister has stated that Punjab 
and Assam problems will gel tops priority in the 
agenda of the Government. We have been trying to 
give priority and see that the necessary atmosphere 
is created. But every time— 1 would not charge 
anybody with deliberate attempt on their party—-by 
coincidence, whenever a settlement was in sight, 
violent incidents, activities, have been on the in-
crease. Therefore, there are elements which are not 
interested in finding a political solution to the 
problem. We have to be very careful about these 
elements also. 

T am sorry, Mr. Khushwant Singh is not here. I 
was really pained to iearn thai he also seem to have 
entertained some doubts in his mind. I do not know 
on what basis he has come to the conclusion that he 
said 'You have released the detenus and you feel 
that you have been very generous; the generosity 
has even reached to the extent of arrogance'. T do 
not know on what basis he said this. I   do  not 
know  what  made  him  say  all 

this. Yesterday, I happened to refer to 
the Sikh Forum. I believe he is one of 
the members of that Sikh forum and about 
the Sikh forum I did say that let us not 
start our discussion with the Sikh foil':!'.. 
at a later stage certainly they can be taken 
into confidence, we can discuss at length 
with them. If this is the matter which 
seems to have angered him, due to which 
he feels that this has gone to the extent 
of arrogance, 1 am really sorry. A man 
of his stature, I have great respect for his 
views, knowing full well the kind of 
attitudes  he  has   beer on  different 
matters at different tii stitl he is a 
good critic, he is a good journalist, objec 
tive  writer,  sometimes  gets     himself     in 
volved, it is a different matter, but I was 
surprised myself that he should have  said 
this.    In fact, I  tuch interested    and   I   am   s'.il!   
_<;<ng  to     pursue with   him  as  to  what   made     
him     utter words on the fl te House.    I am not 
very happ>  the spoke here. 

Madam, some ques'. been rais- 
ed and Mi. Khushwant Singh was one of 
them who said that th > a publicity 
ck.     I   do   not   know   what he  has 
in  mind.    He  said that some of the Sikh 
are  wearing  saffron     turbans. 
thej   are  very   angry  with  you.    It   is  all 
right  they   arc  angry  and  that  is  whj   we 
are   going   there.     we   would   like   to   see 
them.     And    sense    of    alie- 
Certainly we  would   like 
.   ;ind give them an opport- 
the  matter with  us.    Let 
•  -.o that there is bettet 
discuss   the     matter     with 
1    Jo   not   believe   that   the 
people who represent 
to   be   I mutative   party  of  all   the 
khs,    other    intellectuals, 
ure   there.    And  when  this 
Cabinet   Sub   Committee      goes   there   we 
have no up our mind.    We would 

go there, listen to different shades of 
opinion, and having come back there are certain 
issues on which we would like to finalise our 
views. So, there is ncth-ing wrong and T do not 
think that we are 
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interested in laving this kind of publicity 
gimmick. More visit of our Cabinet Sub 
Committee is also creating some kind of doubt 
as to w hat exactly is going to happen. I do not 
think that anything worse is going to happen 
than what has happened already. So, let us go 
there, try to discuss and re id them properly. I 
do feel that the Sikhs as a class should not feel 
alienated. Their ego also will have to be 
properly nurtured, properly maintained. 1 do 
not want to create an atmosphere in which 
they hive this kind of a feeling. Certainly, 
Government is not interested in giving this kit 
d of impression. On the other hand, we woud 
like to gain their confidence and treat them 
very generously. That is exactly what the 
Prime Minister did when he vent to Punjab on 
his own. Sikhs were re. eased on our own. I 
he-Prime Ministei announced the kind of 
economic activ ty which has to be started in 
Punjab and this was done on his own. nobody 
asked for these things. Now they are asking 
that this needs to be done and that needs to be 
done, but when the Prim; Minister wem there, 
there was no demand for all the three things 
which he announced. O te was about the Thein 
Dam for which a provision has been made in 
the budget. Though it may be inadequate, 
when ti e Prime Minister has announced that \ 
'e are interested in seeing that the work of this 
multi-purpose project should be completed at 
the earliest, necessary funds will be provided. 
My colleague, the vlinisler of State for Fin-
ance, will be f b'e to give more information on 
that point. Important decision about the coach 
factory has been announced. The railwi.y 
coach factory giving emp'oyment potential of 
almost 10,000 to 15000 people hfs been 
announced. Punjab has been given a special 
treatment in matter of agricultural prices. 
These are the three very important decisions 
taken on our own. S/o motu we have done 
this. I do not think it is in response to any-
body's demand that these things have been 
done. Tl is has been done with a view to 
creatim necessary atmosphere so that they 
may lot have the feeling that they have been 
treated separately. Tn fact there is no 
justification for1 any of the hon. 

Members also to have this kind of a feeling 
and go on repeating the same kind of 
argument over and over again that Sikhs are 
being Jreated as second class citizens. I am 
really surprised the way things are being -mA 
on the floor of the House. On the other hand, 
there is substantial evidence and I do not want 
to take more time of ihe House by giving all 
the examples as to how generously the entire 
Punjab area has been treated and Punjab 
deserves to be given all the help and 
assistance necessary to maintain the status 
whick they have been enjoying so far. We are 
really proud that the per capita incomc in 
Punjab happens to be the highest in the 
country. Agricultural produce happens to be 
of first rate. There is no doubt abou; it. All 
that they require for maintaining this kind of a 
position in fact needs to be done, not for 
helping Punjab, but in the interest of national 
unity. In national interest that has to be done. 
There is no doubt about ii. 

Madam, 1 think I had made this point about 
finding a package deal. Anandpur Sahib 
Resolution has been a very controversial issue. 
The Prime Minister in his first statement had 
stated, before we start any negotiations, on 
Anandpur Sahib Re- olution the Akali Dal will 
have to take an unequivocal stand and say that 
they are totally dissociating themselves, 
violent activity they will have to totally 
condemn and say that they do not associate 
themselves with it. Later on, in the same 
House the Prime Minister announced that it is 
not the total Anandpur Sahib Resolution but 
the part which deals with seces-sionism. And 
there is no doubt about it that there is a part 
which dea's with it— at least there is scope for 
this Mnd cf interpretation, because the 
wording is such and especially it has been 
written in Gurmukhi, which gives all the more 
scope for different kinds of interpretation. We 
do not want to leave anything. I can assure the 
hon. Members of this august •House that when 
this Cabinet Committee deals with any section 
of the people, we can do anything on Punjab 
but so far as unity and integrity of the country 
is concerned,   there   can   be   no   scope   for   
any 
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[Shri S. B. Chavan] kind of compromise. 
That is not going to be a point for any kind of 
negotiation. If any one thinks that they can 
negotiate on this point, I think he is totally 
mistaken. We will never negotiate on that; 
this is not negotiable at all. 

So the Sarkaria Commission is there. 
Centre-State relation is nothing very peculiar 
to Punjab. All other State Governments have 
also been asking for more kind of 
improvement in their autonomous character, 
for more financial devolution under the 
Constitution. A number of things are being 
stated. And that is why, as in the case of other 
States they are approaching the Sarkaria 
Commission, similarly if the Akali Dal feels 
that their demand is quite genuine, let them 
also approach the Sarkaria Commission and 
Sarkaria Commission will be able to give a 
verdict on it. 

Madam, there is only one point and that is, I 
am very sorry at the kind of document which 
was relied upon by some of the hon. Members 
in the House. I do not want to say anything on 
the basis of that document, but I know the 
source, I know wherefrom this document and 
other things are being circulated. We are fully 
aware of all the activity which goes on. But 
whatever be their own conclusion in that 
report, there has been a demand about having 
a judicial inquiry done in the case of post-
assassination riots which happened in Delhi. 
My friend, Mr. Bhandare was at pains to 
explain as to how this is going to create a 
situation wherein the situation might 
deteriorate, a kind of healing touch has been 
given, it may create again strained relations, 
you will be opening the wounds. But there ate 
people who are interested in having some kind 
of a judicial inquiry. T had stated yesterday in 
the Lower House and I am prepared to repeat 
the same thing here also—that Government 
will not rule out the possibility of having a 
judicial inquiry of this nature provided there is 
a final settlement of the entire thing. 
Thereafter there should be no scope for saying  
that   this  item   is   left  out  or  that 

item is left out.    If a total settlement is in sight, 
if we are arriving at it, and merely because  we   
are  not  holding  a     judicial inquiry that 
happens to be an impediment in having a final 
solution to the problem, ultimately you can't    
have    a    piecemeal settlement  in  this  case.    
It has  to  be  a package deal, and in entirety if 
everything is being decided and this is the only 
thing due to which finality can't be arrived at, 
certainly Government will not   be    averse to 
holding even a judicial inquiry in this matter.   
Now, which period to be covered, what terms of 
reference are to be given, it is a matter of detail.    
But certainly, as some of the hon.  Members    
stated here, the   earlier   period   also—how   
the   who'e thing started, how  the     killings     
started which ultimately resulted in the Blue 
Star Operation   and  subsequently  in the  
asses-sination of our beloved late Prime 
Minister and  the  happenings  thereafter,  this  
entire period—will have to be included if a 
judicial  inquiry  has  to     be  gone  into.     But 
these are matters on which I would request hon. 
Members—let us not be led away by emotions.    
These  are  matters on     which you will have to 
do very cool     thing— whether   it   is   really  
worth  while   in  the interests  of  the  country  
to     reopen     the thing v»^ich ultimately is not 
going to help anyone.    That  is  my  appeal  to  
all     the hon. Members.    I can, at this stage, 
without going into the details of all the different 
points which hon.  Members made— general  
points I have tried  to reply—only appeal  to  all  
the hon.  Members:    There are a large number 
of issues on which we have   difference   of   
opinion      with      each other.    But this  is an 
issue in which  we. as the Congress Party, will 
not take any po'itical advantage out of it, and I 
would also request you not be think in terms of 
political advantage or disadvantage if solutions 
on particular lines are  being found. Let us 
approach this problem as a national problem,   
create  the  necessary  atmosphere and try to 
make the maximum use of our goodwill with 
the friends who are creating this kind of a 
situation there. 

Extremist elements will have to be put 
down with a very heavy hand. But, at the  
same  time,  if  there  are  genuine  de- 

379 Motion  seeking [RAJYA SABHA ]      on 6-10-83 u/\s 356 380 
reuocatiott  of of the Constitution in 

Proclamation relation to the State of 
issued by President Punjab 



 

matids we should not be oblivious of the 
genuine demands which are being put forth. 
But, in the name of genuine demands, nobody 
has a right to say that he will ask for secession 
and that his part of the country he will take 
out from India. If that is the feeling which is 
being nurtured, I am also aware that in the 
South also there were particular parties who 
had this history. I would request all the hon. 
Members.... 

SHRI V. GOPALSAMY: Mr. Minister... 

THE DEPUTY CHAIRMAN: Please do 
not interrupt him. 

(Interruptions) 

SHRI    S.    B.    CHAVAN:    I    am not 
yielding. 

SHRI V. GOPALSAMY: He stated there 
are some parties from the south. I want to 
clarify. There were some parties. We gave up 
the demand for Secession in 1962 itself. We 
are second to none to rise to the occasion in 
defending this country. We demanded 
separation in this House, but it was before 
1962. We were the only party. . . . 

SHRI S. B. CHAVAN: I don't think you 
are the only Member who can shout at the top 
of his voice every time. I don't think you have 
the right to hold the House to ransom like this. 
We arc not going to yield to you. You can't 
shout like this. Every time you go on shouting 
like this. This is not proper, this is not the 
way. You can put forth your point of view—I 
am prepared to understand you. When you 
were talking, ws never interrupted you. And I 
don't think I have said anything by which you 
should unnecessarily get upset. I said there is 
a history. Don't you say there is a history?. 
.(Interruptions)... Therefore, I have been 
appealing to those sections who have this kind 
of a history, please, for G id's sake, help 
preserve the unity and integrity of this country 
at all costs. I don't thing we can have narrow, 
sectional interests at the cost of our country. 

I would appeal to all the sections of the House 
to use their good offices in persuading our 
friends and I am also taking this opportunity 
to appeal to all the Akah leadership as also the 
young friends—who seem to be very angry 
because of some narrated stories fed to 
them—that they should not resort to this kind 
of a thing. 7 P.M. Unnecessarily they will mar 
the image of the great Punjab. The Sikhs have 
a very brilliant history. They are very valiant 
people. They have been in the forefront both 
in the war of liberation, the freedom struggle, 
and different wars that India fought with 
different countries. I do not think that this is 
an opportunity for them to malign that kind of 
history. This is not issue on which this bright 
history that they have should be unnecessarily 
tarnished by small incidents of this nature. 
They should keep away from terrorist activity 
and come round to the negotiation table. 
About economic activity we are prepared to 
discuss at length with them but so long as it 
does not compromise with our national unity 
and integrity. This is all I wanted to say.   
Thank you very much. 

SHRI V. GOPALSAMY: May I seek your 
kind indulgence for a minute, for a single 
minute, Mr. Minister? We have given up the 
demand for separation, that philosophy. I am 
not criticising you. On a persona! explanation 
I seek your indulgence.   We have given up 
the demand. 

THE DEPUTY CHAIRMAN: Please sit 
down. 

SHRI V. GOPALSAMY: He tried to 
attribute a motive. We have given up the 
demand for separation long back. 

THE DEPUTY CHAIRMAN: Please sit 
down. 

SHRI V. GOPALSAMY: Do not think you 
only are patriot. Patriotism is not the 
monopoly of the Congress alone. 
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THE DEPUTY CHAIRMAN : Are you 
withdrawing your motion? 

SHRI JAGDAMBI PRASAD YADAV : 
No. 

THE DEPUTY CHAIRMAN : I shall now 
put the Statutory Resolution of Shri S. B. 
Chavan to vote. 

The question is: 

"That this House approves the conti-
nuance in force of the Proclamation issued 
by the President on the 6th. October, 1983, 
under article 356 of the Constitution, in 
relation to the State of Punjab, for a further 
period of six months with effect from the 
6th April, 1985." 

The motion  was adopted. 

THE DEPUTY CHAIRMAN: Mr. 
Jagdambi Prasad Yadav motion is barred. 

I shall now put the Motion regarding 
consideration   of   the      National   Security 

(Amendment) Bill, 1985, as passed by the 
I.ok Sabha be taken into  consideration. 

The question is: 

"That the Bill further to amend the 
National Security Act, 1980, in its ap-
plication to the State of Punjab and the 
Union territory of Chandigarh, as passed by 
the Lok Sabha, be taken into 
consideration." 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN : We shall 
now take up clause by clause consideration of 
the Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI S. B. CHAVAN: I move: 

"That the Bill be passed." 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: Now we 
will take up the Punjab (Vote on Account)   
Bill,   1985. 

The question is: 

"That the Bill to provide for the with-
drawal of certain sums from and out of the 
Consolidated Fund of the Sta'e of Punjab 
for the services of a part of the financial 
year 1985-86, as passed by the Lok Sabha, 
be taken in to consideration." 
The motion  was adopted. 

THE DEPUTY CHAIRMAN : We shall 
now take up clause by clause consideration of 
the Bill. 
Clauses 2 and 3 and the   Schedule    were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 
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SHRI JANARDHAN POOJARI: Madam, 
I beg to move: 

"That Ihe Bill be returned." 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN : I shall now 
put the motion regarding the Punjab 
Appropriation (No. 2) Bill, 1985, to vote. 

The question is: 

'That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Punjab for the services of the 
financial year 1984-85, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted, 

THE DEPUTY CHAIRMAN : We shall 
now take up clause-by-clause consideration of 
the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI      JANARDHAN POOJARI: 
Madam, I beg to move: 

"That the Bill  be returned." 

Tho question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: Now we 
take up the Government of Union Territories 
(Amendment) Bill, 1985. Shri Chavan. 

THE GOVERNMENT OF UNION TER-
RITORIES   (AMENDMENT)  BILL,   

1985 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Madam, I beg to 
move: 

"That the Bill further to amend ihe 
Government of Union Territories Act, 
1963, as passed by the Lok Sabha, be 
taKen Into  consideration." 

Madam, by this Bill the anti-defection Act 
which was passed is being made applicable to 
the Union Territories. Wherever they have 
Assemblies, it will be made applicable to 
them.   That is the only point. 

SHRI NIRMAL CHATTERJEE (West 
Bengal): It can be taken up tomorrow. We can 
debate it tomorrow. 

SHRI S. B. CHAVAN: There is hardly 
anything. The anti-defection Act which was 
passed by both Houses, inadvertently was not 
made applicable in the case of Union 
Territories. 

SHRI PARVATHANENI UPENDRA: 
(Andhra Pradesh): Why? 

SHRI S. B. CHAVAN : That is because of 
the fact that we were under the impression 
that automatically it would become 
applicable, but later on the Law Ministry gave 
us to understand that this would not be 
applicable in the case of Union Territory 
Assemblies and that a separate Bill amending 
the Union Territories Act would have to be 
brought if the anti-defect:en Act was to be 
made applicable. 

SHRI PARVATHANENI UPENDRA : 
Then the Law Minister should be hauled up 
for wrong advice. 

SHRI S. B. CHAVAN : That is not his 

SHRI PARVATHANENI UPENDRA : He 
should be hauled up. Why should we take the 
time of the House? 

SHRI S. B. CHAVAN: Actually this is a 
very simple proposition.    There is hard*, ly 
anything except the    same    provisions* 
which we had debated earlier. 

THE DEPUTY CHAIRMAN : When you 
make your speech, they will realise it. 

SHRI S. B. CHAVAN : Madam, in the case 
of Legislative Assemblies of the States and 
both Houses of Parliament, the Cons-liiution 
has already been amended to provide for 
disqualification on grounds of defection. 
Provisions of the Coastitution relating to 
Legislative Assemblies do not apply to the 
Legislative Assemblies of lie 

387 The Govt, of Union     [ RAJYA SABHA ]     Territories (Amdt.)        388 
Bill, 1985 


